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O.A. 144 of , 1996 

9.9.96 Learned 	counsel 	Mr. 	G.Sarma 	for 
Leave note of Mr. B.K.SharTm. 

Notices have been served on respondent, 
No. 2,3 and 4. No show cause has been submitted. 

Heard 	Mr. 	G.Sarma 	for 	admission.. 
Perused the contents of the application and the k 

reliefs sought. Application is admitted. Written 
statement 	within 	six 	weeks. 	How-ever., 	vacation 
from 21-10.96 to 8.11.96. 

List for written statement and further 
orders on 11-11.96. 

Heard 	Mr. 	G.Sarma 	for' 	interim 	order. 
Interim- order--dated 7.8 -i.96 shall continue. 

Me6~r 
pg 

jell j619 

JO 
11-11-96, 	Mr*G,, ~Iam-a for the app licant. 

none for tht respontients., Kj,-~~jttan  Atate. 
m. ent has not beQn submitted. 

for written statam ent and 
further 0-"Uer on 22-11-96,. 

zl 

Uj / SW-~, 	6" 
-5 VLL An,04 .0- 

22-11-96 Learned counsel Tir*GoSarma for the 

aDplicant. Leave note of Railway counsel 

Mr* 13 #K&Sharma upto 30-11-96. 1qritten 

statement has not been submitted. 

List for written statement and further 

order on 20-12-96* 

im 	 M i—er 



( 7 	k 
O#A*No*M~ /96 

9  W "4 --r-1 -.3, ", 

(n o ~- 	 s " /yrt-i 

AF'3 ' ~ 

20-12o-96 Mr0c.6arma for the applicant* 

written statement has not been 

SUbMitteds Mros# ~'arma for mr# 13 *K* 

Sharma submits that the written state-

ment is almost ready and seeks for 

short adjournments 

List for written statement and 

further orders on 6-1--97& 

nkm 

47 

C'C_ 

3.2.97 

A- 

4,- 
Homber 

Learned counsel Mr G. Sarma with Mr 

S. Muktar for the applicant. None for the 

respondents. Notice has been duly served on 

respondent Nos.2, 3 and 4, but no written 

statement has been filed. None has appeared 

for them so . far. Mr G. Sarma submits that 

this is a matter of appointment and requires 

early hearing and disposal. 

List for hearing on 3.2.97. In the 

meantime the respondents may submit written 

statement if considered necessary. 

Send copy of the order to the 

respondents. 

4v-- 
Member 

Mr B.K.Sharma, learned counsel 

for the respondents has got personal 

difficulty. Mr G-Sarma, learned counsel 

appearing for applicant also needs some 

time to take further steps in the case. 

Accordingly we adjourn the case till 
7.2.97. 

6.1.97 

Mi 	 Vice-Chairman 

P9 
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O.A.No. 144/96 

A 

10.2.97 
	

Let this case be listed on 6.3.97 for hearing. 

Me?n er 
	

Vice AChair ~m—a—n I 
nkm 

6.3.97 	Let this case be listed on 20.3.97 for 
hearing. 

Meite-r- W-" 
Vice Chailman 

trd 

WO 
0)9  

20.3.97 We have heard Mr B.K.Sharma,learned d 

counsel appearing on behalf of the Railway 

administration at some length. Mr Sharma 

thereaft.er finds it difficult to proceed in view 

of lack of certain instructions. He prays for al 

short adjournment, 
6& which Mr G.Sarma has n 
,A- 

objection. Accordingly, for the ends of justic 

we allow one week time for further hearing. 

List on 31.3.1997 for hearing. 	 I 

memb6r 	 Vice-Cha 

P9 

31:.3.97 	. At the request of Mr. B.K.Sharma, 
learned Railway Counsel hearing is adjounred to 

7.4.1997. 
List on 7.4.97 for hearing. 

Me 	 Vice7-Cha 

trd 



- 4"0 W-V6  - 

O.A.No. 144/96 

	

7.4.97 	 Mr S. Sarnia, on behalf of Mr B..K. 

Sharma, who is incharge of this case, prays for 

adjournment on the ground that Mr B.K. Sharma 

i 
. s unable to attend court for his personal reason. 

Mr G. Sarma, learned counsel for the applicant, has 

vehemently opposed the prayer. It is informed 

that there are other counsel also. Mr B.K. Sharma 

is incharge of the case. Considering all these 

We allow adjournment to 16.4.97. 

-Chairman Me ber 	 Vice 

	

nkm 	14*  1 

	

16.4.97 	 Let the case be listed on 28.4.1997 

for hearing. 

~V- 	 Meier-- 	 Vice-Chairrmn 

trd 

C) 	 t#st thSA case be listed for hUrIft 

A" ag.vintamt roado aMll be 

'CO,  ry J. 	 subject to the r*mAt W''t th* 06*00 

P9 
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-tip 	 7-W. 

,IA OA9 ~ 

Y)a 

'Vie ~~ve heard 14r.B*~K.Sharma, 1 . eaXim 
Railway counsel at some :_Ien4th * ­̀  

~

I'here-,,'J 
after Mr.Sharma submit:i that he is- .. 
Anable to -proceed with the . hearing of 
the case as certain records will have 
to be produced s, and he prays for time, 
Two weeks time allowed to which the ,  
learned counsel for the applicant do 
not have any objection. 

List on 30-7-97 for hearing., 
4 

, 

M Vice-Chalman 

\_4 
	

15-7-97 

30.7.97 	 Mt. 	S. Sarma 	on 	behalf 	of 	Mr. 

B.'K -.Sharma, learned Railway Counsel prays for a 

short adjournment on the ground of personal 

difficulty of Mr. B.K.Sharma. Accordingly the 

case is adjourned,till 21.8.97. 

Vice- airman 

1-4 

Ir- 
21.8.97 Mr. G.Sarma, learned counsel for the 

-ounsel ,,applicant is present. The learned Railway c 

prays for some time to produce the records. 

The case is adjourned till 8.9.91 for' 

hearing. On that day all counsel shall remain 

present, gr ;Ilse the case will be heard ex parte. 

Vice-Chairman' 

n.1 



qPP 

O*A* .144/96 

t!; Of both 00 00unsd 
i4re heard, anO concjqdq4.- ~ ,"Q'rdOr- 
--OSWVed* 

Vlcc-%, airman 
401,  

~ 8.1-98 	Common order delivered in open 

Court and kept in 0%;A4NO`**1427~,96 40-,0 - COPY .  
of the order shall be kept ift ~~ thlsisease, 

Application is allowed* No costs. 

~6r-man Me r 	 vice-Ch 

P9 



CERMAL. -ADMINISTRATIVE TRW 'k  
BENCH 

-y5  

This me~ 8t h :Ire 	ry,'1998, ,  Day'df 	a 
Six Date of Order 

JUSTICE SHRI D*N-BARUAH* VICE=C 
SIM G.L,SANGLY1NE# ADMINISTRAT 

O#A*No* 142/96 

1. Sri B,K-Daimary li~ 	p9 i1ciant 

-Ivs~ 

U,OoI 	Orse 

2 	Ook* 143/96 
Ms * Nirmal-i Das icant. 

-VS. 

U*O*I 	Ors* 
~jZ-Resjpqzident 

3* Ook. 144/P6 go*'- 

Shri 5,Goswami ,~p`ollcant 

-Vs- 

U.O*I 	Orso 0 	 entse. 

4o O*A* 145/96 

ks ~, Kaqiala Deka is 0 0 0  o  0 	cant 

vvs- 

U.O*I 	Orso 0 0 o  o ~* '1169jpondents 

5 0  O4A* 146/96 "o 
4 

Shri P*J*Das 0 0 4, ~Aft) 'licant 'P 

.VS- 

u,O*I & Orso In 
pbpdents 

6. O.A. 147/96 

Shri P*K& arkar 0*0 o 0 i- XpAicant 

-Vs- 

U*O.1 & Orso 0 00 -ft6spondents 

7* O.A. 148/96 

Shri T*KoDas Applicant 

-Vs- 
0 ** go . Aespondent 

U10*1 	Otso, 

8 0  0.A#N0*149,f516 

Shri S o Kumar Applicant 

-Vs- 

u,0.1 & Ors* Respondents 

90 OoA* 150/96 

Shri M*GhosC .,-Applicant 

-Vs- 

U*0*I 	orso *00 -Res 	ndents 
-.00  

pontd/- 



100 O*A# 151/96 

shri P*K,Kakati ApplIcant 
-Va. 

U*001 & Ora* ***.Resp 
. 
ondents. 

11* OiA,152/96 
Shri D,Choudhury 0*0 	 ... Applicant 

-Vs- 

U-0-1 & Ora. Respondents. 

12* o.A. 153/96 

Shrl S.K.Ral Applicant 
-vs- 

U.0.1 & Ora. 
Respondents'. 

139 O#A.155/96 

Shri B*C,Bore Applicant, 

U&0*1 & Ora. Respondents. 

14. o.A. 193/96 
Shri Rupak Chakraborty Applicant 

-Va- 

U*O*1 & Ora. Respondents, 

15* jO'OA#- 	42/97 

SMt* A*Devj Applicant 
-Vs- 

U*0,01 	Ora, 
Respondents 

BY Advocate Mr*G*Sarma for all the.petitioners, 
By Advocate Mr.B.K.Sharma for all the respondents, 

R D E R. 

G*L*SANGLYINE A  ADMINISTRATM MEMBER. 

The above 15(fifteen) Original Applications are 

disposed of by this Common Ord er as they Involve the same 

Issue s  facts and grounds, 



2* 	The Railway Recruitment Board e  GUWahati Issued' 

the ftplayment Notice NO*1/95 dated 26-4-1995 for the 

purpos 
I 
 e of appointment in various posts under the Mortl~ 

Fast Frontier Railway. In thfw-original applications wl~ ' 

areconcerned with CATEGORY NO*7 s STENOGRAPHER 3(*nglit4h) 

in the scale of pay of Rs. 1200-2040/- mentioned in the 

Employment Notice. Pursuant to the said Notice we have -the 

following results - 

*Date of Written Teat z 27-9-95 
Date of Speed Test 	1 04-11-95 (for 80 w.,b.m,) 

Date of Speed Test 	05-11-95 (for 60 W40me) 
Date of viva voce Test4O8-ll-;*95 
Date of panel 
approved: 09-11-95 

The selection Board held the viva voce test on 
(11~4'g) 8-11-95 for the recruitment of Jr*Stenographer 

under Employment Notice No 
1 
 el/95 Cat No,7 in scale, 

b,-  1200-2040/- and has found 16(UR _j0 # SC-j # ST-2 #i 
OBC-2) candidates suitable for the said post and,' h*ir 
names are recommended to GM/P/N.F,Railway/M`al1gaon'  
in ORDER OF MERIT# 

AGA.INST U*R*VACANCY 

SN Roll Noo  Name of Candidate 

19 810704 Anjali Devi 

2. 810786 Asis Chakraborty 	dI 

3* 810798 ..Mrityunjoy 	Ghosh 

4* 810018 Debasish Choudhury 
5* 810589 Rupak Chakraborty 
6 810777 Pradip Kr*Sarkar 
7: .8107rl Nirmali Das 
80 810767 KamAla Deka 

9 610794 Pabitra Kr*Kakati 
1;. 810759 Satyanarayan Goswami 

- - - - - - - - - - - - 
AGAINST  S,.C-VACANCY 

T*Krishna Das 82012, 
njoy Kr.Rai 2* 	820246 	 Sa 

- - - - - - - - - - - - - - - - - 

AGAINST S*T*VACANCY 

1. 	830077 	 Bijay Ch-Baro ,  

2* 	830108 	 Binoy Kr*Daimaryo 
- - - - - - - - - - - - - - --- - - - - - - - - - 

AGAINST O.B.C. VACANCY 

1* 	840025 	 Santosh Kumar 

2* 	840052 	 Pankaj JYOti Das- m  

contd/~ 



-4as 

3* 	Further #  the appl 

rejoinder that in response to the 

2120 candidates had applied for 

out of them 1520 appeared in the ~_ 

in the Speed Test; 47 were sent -  I 

16 candidates were successful and.,_-,,4 

nt Notice 

advertised and 

Tests: 172 appeared 

Elva -,Voceo i Ultimately 

.,e empanelled as above* 

These facts have not been refuted , ~b~~ 
	

respondents. The 

panel was published on 9-11-1995,b 
	

appointmOnt of any 

successful candidate was made by.ibi','vespondentso On the 

other hand employment Notice Nool/~&'dated 20-5-96 was 

issued. On 10-6-1996 the applic"6 ,,prayed to th General 

Manager *  N*F*Rallway )  Maligaon 	sue appointment letters 

at the earliest. There was no resboMee Consequently s  the 

applicant submitted the Original A Ications seeking 19P 

direction on the respondents toapphint. them (the applicants), 

Notice for admission -was Issued o*~7 	 r -8-1996* Th4eupon, 

Respondent No*3 0  the Chairman Railway Board, Gu4,ahati 

published his No.RRB/0/41/90 dated'JS- ~-9-1996 cancelling the 

panel on the ground of various irr ,6-"larities. As a result,, 

the applicants amended the Origi . '-,,'.applications  seeking 

among others quashing and setting --.aiside of the aforesaid 

No*RRB/0/41/90 dated 5-9-1996, xw~ the meantime in the 

absence of show cause from the F-expondents the ~ Original 

Application was admitted on 9-9-96,o 

4* 	The respondents justify the cancellation of the 

Panel as follows :- 

*,,.&*it has already - 'been stated,that t e 
selection in question pursuant io ~ which the 
applicant has staked his claim.for, appointment 
has already been cancelled in v , of the 
various irregularities found in the selection 
of Junior Stenographer In scale Rsi 12.00-2040/- 
against F~mploymentNotice No * 1/951~ dated 
26-4-95 conducted by the Railway Aecruitment 
Board. Guwahati. Vhich'has necessiated cance-
llation of the entire selection are as 
follows:- 



T 

.-In the-advertisement of JroStenographert 
required qualif1cation was mentioned only 
-as Matriculate , -without Indicating anything 
-about - the qualification of diploma in 
shorthand and type-writting. The advertisement 
also.did not, stipulate production of Di ~loma 
certi'f icateo As a result, many of the candi ,4ates 
T:did not submit the same although they weire 
qualified both in shorthand and type-writing 
-and had diploma certificate. However #  the 
Railway Recruitment Board s  Guwahati. rejected 
the candidature of many eligible candidates 
on the ground of non-submission of dipl 

- 
oma 

!certificate *  thereby deserving eligible canoe 
didates; were deprived of consideration for 
selection* 

(b) 	Sample test checks revealed mistakes in 
totalling In the written paperand In compu-
tation of marks which has resulted in empanel-

-ment of candidates securing less marks and 
eKclusion of candidate5 securing more marks., 

(C) 	In the recritktment process *  it has been 
found that all the three stages of testing &  
the knowledgeand quality of the candidates 
have been handled by a single individual , 
(Member Secretary o  Railway Recruitment Board) 
instead of getting the works done by different 
qualified persons as under :- 

(1) SL-tting of question paper for writter 
test* 

(ii) Selection of diptation passag( lee, 

Preparation final marksheet inclu ~ 

ding marks for viva-voce test!only 
done by MS/RRB himself without any 
signature from other two members, 
This has raised doubts of mal; 
ctice by MS/RRB* 

As per Board 8 s extant Instruction 15% of 
' ' marks for written test and viva-voce to;gether 

is required to be fixed for viva-voce, But 
in the subject selection s  RRB/Cuwahati had 
adopted 15% of the sum total of marks for 
written test (200 marks) shorthand test 
(300 marks) as well as viva-voce marks 
(90 #Aarks),p The marks ofshorthand test ,(300) 

-was therefore irregularly included in compu-
ting the marks for viva-voce test* This has 
allowed the selection authority undue flexi-
bility in the final allocation of marks., of 
a candidate though he might have spcured less 
marks in written test. 

In a number of cases It has been noted 
that marks once allotted in the shorthan~ d 
transcription sheets have been over-wriiten/ 
defaced and new marks allotted#" obtensibli 
to favour the dandidates of evaluator l s: 
choice. 

It has been noted in some cases s  that though 
the shorthand dictation scripts do not con-
tain certain materials of dictated pass4ge, 
the type transcription sheets contain the 
material of the dictated passage and in"a kft ~ 

better way. This indicates adoption of tnal-
practice in conducting the shorthand t ~st, 
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( 9) 	On, a visual ch e C Xt A ~ g--'-  t has been ~ Oted 
that in certain aniisi , scripts(Transcrip-
Ition shoot) containU !N,-poor pej;formance, ~ 
higher.marks have b O"'M i. -allot ed in~ c~ omparl-son to that containl­jft ­ ~ better per-1 Hvt: Eormancee rr4 	 I The above 	Vd-U.i-Ities In.,the selec- 
tion are only ill us zat'ive and notlexhaus-
tive. In any ~ case., 	the abbv,e irregu- 
larlties detected 	e selecti 

I 
 bn ~ the respondents -were lefC."41th no other option 

than to cancell theiiantlre selection *  By 
doing so* no irregul,' ity has been ~~ commi_ tted by the.respondinis' - rather't e same 
has been done In thi~r4'4rger publlic ~ Interest 
which has also brougtht-confIdenc I e Amon4 

detec- the public*  The Irregularities were 
ted upon an enquiry-conducted by ~ the 
Vigilance DGPtt* of the Railway and in 
consideration of such enquiry. the ~ selec-
tion is question has ,~been cancelled and 
the applicant should' *466't make any 4rievance 
against the same** 

In support of the actlon .of th4 respondents #! Mr*B*K*  
Sharma *  their leAnned counsel &  had submitted that the 

Irregularities are tO* folds &  name ly, before the actual test i 
took place s  600 applicants had been arbitrarily excl' uded 
from the cOMPet1tion by the office of th e" Rallwa,  .7 Re~ruit-- 
ment Board on untenable grounds o  and during the entire 

course of the actual test 1rregularities;which vllhaied the 

selection as a whole had taken place* Un'd ,er these c1rcumstan- 
ces. accordingto him *  the action of the ~ respondents In 

cancelling-the panel In public Interest'cannot be fau Ited 

and.1t should be sustained, 

6 . 
The applicants have assailed the actlon of th le 

respondents In cancelling the select pane l above t6rm'ing 

It as7 Illegal, arbitrary, despotic, vold and not maintainable 

in the eye of law. Mr G*Sarma,learned counsel for t,tx
~~ 

aPPlic ants ~ 
pointed out that the emPlOyment panel wa ~ 

S % 
I  CATICe-

Iled because of alleged malpractices or . 
Irregularities but 

not even a single instance 0 malpractice or unfalr
~m~ans 

or Irregularities committed by any of the applicants 

contd/_ 
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attributed or attributable to 'any of them has been cited byl 

the respondents in support of their action. Referring to 

the case of Progoty Sypply and - Co-operative Society Ltd. 

reported In (1995) 3 GLR 327 in which it has been held to 

the effect that every State action must be fair and informed 

of reasons and administrative action must not only be 

reasonable but free from bias and malafide)  Mr Sarma submitted 

that the respondents had on the contrary acted otherwise in 

respect of the cancellation of the select panel. The expres ~ ed 

ground for investigation was because of some alleged malprac-

tices but In the end the panel was cancelled on a contradic-J 

tory ground of irregularities* According to him, in the 

facb of all these , there is no escape from the - co'nclusion 

that the respondents had with bias and malafide against the'l 

applicants. arbitrarily cancelled the panel. Further, the 

respondents without giving an opportunity of being heard to 

the applicants before such cancellation had arbitrarily 

cancelled the panel. According to him, such action is not ~ 

sustainable In law and in this regard he placed reliance on 

the case of Pradip Kumar Das and others reported in (1985) 2 

GLR 459 which was upheld in the order dated 8.5.1986 in, 

SLP (Civil) No-66 of 1986 by the Hon'ble Supreme Court. Mr' 

Sarma further referred to the order dated 14.6.1996 of this 

Tribunal in O-A-NO-9 of 1993 in which after referring to 

the aforesaid P-K-Das & others case and - also to.D.V.Ramana 

and others ~ 1986(4) SLR 50, the action of the respondents 

to withhold appointment of successful candidates without 

giving them opportunity of being heard was set aside and 

quashed. 

7. 	in the light of the above. we are now to consider 

whether the acticn of the respondents in cancelling the 

contd/_ 



above ls'susta.inable in law. It has not been shown by the 

 

respondents that the alleged malpractices or irregularities 

referred to above were committed or attributed or attribu-

table to any of the present applicants. on the other hand, 

it is seen from their submission that it is the respondents 

themselves who had committed . the alleged malpractices or 
the 

irregularities. The applicants have had to suffer.because of/ 

a 11. e g, i & -acts of omission and/or commission of the respon-

dents. According to the respondents they had in the facts 

and the circumstances of the case cancelled the select 

panel in larger public ~-interest and in order to bring public 

confidence in the administrati.on of the North East Frontier 

Railway. These are indeed lofty ideals. But we are in these 

O.As concerned with the question whether on their .  way 

towards these goals the respondents had not trampled under 

foot the rights of the applicants. There is no dispute of 

the fact that the select Panel was cancelled by the respon-

dents without affording any Opportunity of bei -ng heard to 

the applicants before the cancellation was made. In the 

case of Pradip Kumar Das and others (supra) 357 out of the 

790 successful candidates who had been empanelled were 

screened out by the North East Frontier Railway on the 

ground that some malpractices were allegedly committed by 

(some of them. No opportunity of being heard was given to 

them by the respondents before such action was taken. The 

Hon'ble Supreme Court had held : 

"It was necessary according to the rules 
of fairplay and natural justice that 
these candidates who were included in 
the original select panel of 790 candi-
dates published by the Co=ission had 
acquired a right to get employment and 
therefore they were entitled to be. 
heard before any prejudicial action was 

c on td/ 



all IT- 11-11 -11' 

taken. The judgment of the High Court 
quashing the impugned order on the 	 4  
groundthat'it was Vitiated for non- 
compliance with the rules of natural 
justice can hardly be assai led. 

Thus. according to this Judgment. the selected candidates, 

have acquired two rights. namely #  the rightto get emplo,  

ment and the right of being heard before any action prejua 

dicial.to  them is taken. The learned Railway Counsel had 

not cited any other case law to contradict this positions ,  

The present applicants are successful candidates who had', 

been empanelled for appointment to the posts, They had 

acquired both the aforesaid rights. The aforesaid judgment I  

of the Hon"ble Supreme Court was rendered against the 
I 	I 	 f 

very same NeFoRailway yet the authorities of the Railway 

had chosen to Ignore the law laid down therein. We have ~ 

hesitation to hold that when the respondents had cancell 

the Select Panel without affording an opportunity of bei 

heard to the applicants before the cancellation was madle~~ * 

they had violated both the rights of the applicants* 

8* 	Mr*BeKoShama had submitted that the fact that the 

applicants were selected and empanelled does not bind the 

Railway authorities to appoint the applicants to the posts, 

In fact s  according to him it was clearly' stipulated in tiie 

Employment Notice itself that the selection of the candidates, 
F 

by the Railway Recrultment Board does not confer any right 

on the candidates, On the other hand. according to law the' 

Railway authorities have the right to refuse appointmenti 

Further he had referred to para 113 of the Indian Railway 

Establishment Manual Volume I (Revised Edition 1989)' in 

support of his contention that selected candidates can be', 

refused appointments. Wt are aware that there are law and ~~ 

~4 
	rules in this regard. The para 113 aforesaid reads thus 

contd 

a 

_4 

AL 
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I 
"Selection of a candidate by a Board or a 
Railway administration is* however, no 
guarantee of employment on the railway 
which is subject to his qualifying in the 
prescribed medical examination and to his 
being otherwise suitable for service under 
Government." 

Perusal of this rule/Para shows that there mu ~ t exist a 

fault or deficiency on the part of a selected candidate in 

order to deny him an appointment to a post under the 

railway for which he was selected. In this particular case 

however the applicants were denied appointments for no 

fault of theirs. 7hey had subjected themselves to the rigours 

of the examination and tests conducted by the respondents 

giving out the best they could with the sole expectation 

to come out successful within . the standards set by the 

respondents. No blame has been apportioned to them. They 

had not als o been allowed to reach the stage stipulated 

in the para/rule mentioned above in order to ascertain 

whether they are suitable for appointment to, the posts. 

It may also be mentioned here that the learned Railway 

counsel had sought time to produce certain records to enable 

him to make submission. He was allowed time. But though he 

had produced some administrative records before us he was 

unable to produce any answer script for the written test 

as well as the speed test including the passages for the 

speed test. The contentions of the respondents against the. 

applicants with regard to the answer scripts or marking 

thereon are thcrefore not substantiated befo re us. 

9. 	We are in a society which upholds the supremacy of 

the rule of law. Therefore. an  administrative action which 

is done .  without observing due process of law or the relevant 

law or rules prescribed is liable to be quashed. In the 

light of our discussion and findings above, we are of the 

view that the respondents had arbitrarily and illegally 

c-ontd .. 



cancell 
. 
ed the select panel. Therefore, the acittn of the 

respondents in cancelling the panel is not susitAinable in 

law. Consequently, the order No-RRB/G/41/90 dat6d 5-0-96 

(Annexure A-VIII) issued by the respondent No.-31';cai nd the 

Railway 8oard letters No.96/E(RRB)/25/12 dated-'- , !.: ~,8.1996 

and No.96/E(RRB)/25/13 dated 21.8-1996 mentioj~ - - therein 

apher(English) insofar as they relate to category No.7 Stenogr 

of the Employment Notice NO-1/95 dated 26.4-109t.-are liable 

to be set aside and quashed. Accordingly. theyare hereby 

set aside and quashed. Further, we direct the ­x'"espondents 

to complete the process of recruitment to the 	ts of T"Pos  

Stenographer (English) aforesaid in accordance ~O,*i th law and 

rules within three months from the date of their receipt 

of this order. 

10. 	All the.above Original Applications are allowed 

In the lines indicated above. No order as to ,costs- 

7, 

Sd/_.-VICE CHAIRMAN 
Sd/- i&BER ("N) 
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IF THE CENTRAL 	STRATIVE TRIBUINAL 

G-LTVAHATI BENCH 

C__-, 

Consolidated Application as per order dtd.18.2.97 in 

O.A.No.144/56 

Shri Satyanarayan Goswami ... Applicant 

-Versus- 

Union of India & Ors. ...Respondents.., 

An Applicization under Section 19 of the Administrative 
Tribmial Is* Act 1985 

I N D E X 

31,.No,. 	Description Of enclosures 	Page No. 

Application 	 I to 9 
Verif ication 	 10 
Annexure A.1 

VA 	4. 	Amnexure A.I.1 
Annexure A.II 
Annexure A.III 
kane xure A.IV 

"sAnnexure A*V 8, 	% 
Annexure A.VI 
Annexure A.VII 
Annexure A.VIII 

For use in Tribunal's office 

Date of filing 

Registration No. 

Signature 

Registrar. 
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.1. 	PARTICULAR&OF THE APPLICANT 

S hri Satyanarayan Goswami 
Titya son of Shri 1\ 	nanda Goswami j  

Station Colony 2  
Guwahati-1. 

PARTICULARS OF TEE RESPONDENTS 

Union of India represented by 
the Secretary to the Govt. of India, 
Ministry'of Railways, 

- New Delhi. 

The General Manager(P), 
N.F.Rai_1waY j  Maligaon j  
Guytabati-11. 

3.* The Chairman-, 
Railway Recruitment Board, 
Guwahati-1. 

4. Member Secretary, , 	 I . 

Railway Recruitment Bodrd, 
Guwahati-1. 

30 	PARTICULARS OF THE ORDERS AGAINST WHICH THIS 
APPLICATION IS  MADE : 

This application is made  for implementation 

of recommendation of the selected candidates for appoint-

ment as Stenographer (English) at the scale of pay 

Rs.1200-2040 vide Employment Notice No-1/95 - Cate -gory,7 

(A'xinexure A-III) . 

Restraining the respondents from completing 

the process of employment notice ko.1/96 Category I 

(Annexure A-VIII). 

Notification dated 05.9.96 under 

VTo.RRB/G/41/90 issued by Shri 13.Kalita l  Chairman 7 Railway 

Recruitment Board ) Guwahati cancelling the recruitment 

panels of-Steriographer(English) in scale Rs.1200-2040 

under. . 0 * 
41 
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(V 

2 

und.er category No.7 of Employment Yotice No.1/95 

dated 26.4.95 and Craft Teacher(Bengali Medium) in scale 

Rs.1400-2600 under af3Ltegory No.6 of Employment Notice 

No.3/94 dated 19.12.94 (Annexure R.I of the written state-

ment). 

4 * 	JURISDICTION 

The.' applicant declare that the subject 

matter against which he want tedressal is within the 

jurisdiction of the Tribunal. 

LIMITATION 

Tife.  applicant further declare, that the 

application is within the limitation prescribed under 

section 21 of the Administra~ ive Tribunal Act, 1985. 

FACTS  OF THE  CA 

6.1 	 'That the applicant is a citizen of India 

and as such he is entitled to all the rights and privilege -s 

guaranteed Undet the Cons4titution of India. 

6.210 	 That the applicant has passed the 

matriculation examination in the year 1988 and Higher 

Secondary Examination in 1991 anU has also obtained diploma 

in typing and stenbgraphy. The testimonials are enclosed 

in this application. and marked as Annexure A-I I A-I.1 and 

A-II*' 

6.3 	 That the respondent No.4 made an advertise- 

ment for testing candidates for stenographer in the scale 

of Rs.1200-2040 through Annexure A-III and it was already 

written ...... 
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written in' the advertisement NO.1/95 under clause 12. 

of general instructions that the post of stenographer 
It 

~ e'y be' 'Increased or decreased. 

	

6.4 	 That the applicant in response to the 

advertisement made,by the respondents on 26.4.96 1  as 

appeared in"The Assam Tribune.had applied f or the post. 

of stenographer-. The said advertisement runs as 

Employment.Notice" No.1/95 Category 7. 

A. copy of the said advertisement is 

annexed herewith and marked as Annexurt.,L-111 

	

6.5 	 That the ap~liqant made application for 

appointment as stenographei at the scale..of pay 1200-2040 

giving all particulars such as a'cademic'qualification 2  

age proof certifid'ate l.Diploma certific ate in typing 

~nd stenography etc. 

	

6.6 	 That the respondents being satisfied 

with the requirements of the candidature for the post of. 

stenographer as noted above,talled for written a4p.4e test 

f ixing the date as 27.8.95. 

A c-opy of the call letter is annexed 

herewith and marked' as Annexure A~-IV. 

That as per the call letter the applicant 
appeared in the written test , d3l d exe cellent in the 

examination and became successful in the test,and 

acc'ordi3lay thereafter the applicant was called *  f or speed 
test both in typing and stenography and this was held 

on 4/5.11.95. 
Accpy ....... 
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A copy of the call letter i's annexed 

herewith and marked as Ammexur2. Aj. 

6.8 	 That in the speed test the' humble applicant 

did.excellent and accordingly he was declared successful: 
and thereafter the * aPPlicant was called for ' a viva-voce 
test and in this test held on 8.11.95 he also became 
successful and was selected by the respo4dent'No.3 and 

recommended the name of the aPPlicant to Respondent No.2 

for appointment. In view of increase in 'Vacancy,-the 
~

Respondent rightly'and validly recommended the applic ante s  
n'&me alongwith 15 others for appointment,. 

A copy of the said -recommendation 

containing the name of the applicant 

alongwith others is annexed herewith and 

marked as Annexure A-VI. 

	

6.9 	 That the written test 7 speed test and 
vivaZvoce test were conducted by the Railway Recruitment 
Board, headed by the Chairman 7  which is an autonomous body 

.like any other Railway Recruitment Board in the country. 
Moreover l. one responsible officer was deputed to the 
selec 

. tion board on behalf of the Respondent No.1 and 2. 

	

6.10 	 That the applicant beg s to 
. 
state that as 

'Per advertisement dated 26.4-95 7  once.the candidate is 
selected after going through all the stages/tests viz. 
Written Te'st j  Speed Test and Viva-voce test and when the 
name Of tile applicant was recommended f'Or appointment as 

stenographer, the respondent No.2 is duty bound to appoint 
the applicant in the existing vacancy of the stenographer. 

C ontd ....... 

ary-~Ov~ OL 
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6.11 	 That the applicant begs to state that 

though final list of 16 candidates including the name of 

the applicant i.e. Arnexure A-VI was recommended on 

9.11.95 to the Respondent No.2'for appointment, the 

Respondent No.2 did,take no action on it and the applicant 

was,at a loss of having not received the appointment 

letter. Even the resentment/inaction,of the Respondent 

No.2 was echoed and re-echoed in.t'he news p4er. copy 

enclosed. 

	

6.12 	 That the applicant made representation 

to the ResDondent No.2 dated '10.6.9 6'requesting him to 

make appointment of the applicant.,  

A copy of the representation is sannexed 

herewith and marked as Axm-exure A-VIIZ 

	

6.13 	 That while the applicant was.anxiously 

waiting for the appoint ment'l et ter he was surprised to 

see- tho advertisement Notice No.1/96 dated 20.5.96 where 

the respondents wanted to test a candidates. This adver-

tisement appeared in local news papers including notice 

board and'runs as 'category No.l. Having seen the 

advertisement, the anxiety of the applicant was multiplied 

and again he apprcached the respondents and no,response 

dt-all was there from the-respondents. The applicant 

believes that some. foul play may take place in view of 

the advertisement No.1/96 dated 2U.5.96. 

A rcpy .  of the advertisement notice No.1/96 

is armexed herewith and marked as 

Annexure A-VIII. 

In this connection, the applicant beg to state that 
al on gwith.6' 

07 V--OVI-L "'
~P 

elv-) 
L 
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alongwith fiim there axe 15 other *. candidates also duly 

re.cohimended for appointment to the post of stenographers 

and while none of the recommended candidates is appointed,, 

publication of another advertisement is creating 

suspicion. In this. connection, the stpplicant* further 

beg to state,,that there was another Employment Notice 

No.2/95 Category I where 21 candidates were recommended. 

for.  appointment of- office clerk in the scale of pay 

Rs.950-1500 and *all %ka of.them were appointed though 

they were appeared in the tests subsequent to the 

applicant. 

6.14. 	That the applicant beg to state.that the 

selection of the applicant is valid only upto one year 

as per existing rule. of the 'respondents. 

6-.15 	 The applicant beg to,stgte that the 

respondents by the,,  notification dated 05..9.96 under ref 

No.RPS/G̀/41/90 - is,sued.by Shri B.Kalita,Chairman j . Railway. 

Recruitment Board )  GuWah,-qti, has  cancelled the recruiturien't 

panels of stenographer(English) in scale of R~.-1200-2040 

under category No.7 of Employment Notice No,1/95 dated 

26.4.95 and Craft Te' .acher(Bengali Medium) In scale 

Rs.AoO-2600 under cate 	 mployment Notice .gory No.6 of E 

No.3/94 dated 19.12.94 7  action of which has. resulted 

mis-carriage of justice and mult iplication of illegalities. 

~e 

G  R  0 U  N  D S 

?.I 	 For that in Yiew of the selection as per 

Anriexure A-VI, the applicant was sure that he would be 

aPPOinted soon under the respondents and as such he did 

not 'make any at-tempt f or appointment in any other department, 

Contd...... 
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7.2 	 For that: in justice will be - done to him 

if immeliate appointment is 'not made. 
. 
Mbreover,alongwith 

the applidant the- 
. 
Whole family , will suffer very adversely. 

7o3 	 For - that the father of.the appliednt who has ~ 

got. a very good and recordable service ,  will* retire from 

the'se'ri.ice 'of the railways and' there will  Pe no earning 

member t[O look after the family. 

7.4 	 -For that th 
. 
e advertisement'No.' 1/96 '  as 

.refb--rred ii! Annexure A-VIIJ is ill  -ccneeived l'confusing, 

conflicting, contradictory, inharmoneous and acting upon 

,it.will,be illegal and uncalled for and the-applic ant 

.fir.mly believes that this - Hon'ble Tribunal will direct ,  

the respondents No.2 to implement the tedommendation of 

Re/spondent No.3 & 4(Annexure A-VI) and in the event - of 

non-issuing such direction, the applicant4ill be d 
I 
 eprived 

of the right of appointment cmfetred upon him after 

the selection. 

4 

7.5 	 For that t he cancellation of r6druitment,' 

panels is -illegal I 'arbitra: r~y j  despotic, voiTand-not ,  

maiht ~Linable in' the eye of law. 

8. 	RELIEFS.  SOUGHT  EQR 

In view of the facts and circumstances of 

the case the applicantprays for the following reliefs 

That the applicant may be appointed with 

i-mbediate effect wi:th.a direction to.give the seniority 

from.the date of recommendation for appointment ie. 

dated 9.11.95. 
Contd....... 
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That.the respondents-may be directeq not 

to implement the advertisement No.1/96(Annexure A-VIII) 

till the applicant is appointed. 

ii.a 	 To set e4di aside and quash the cancella- 

tion of'Zecruitment panels issued by the, Chairmau,Failwa~ 

Recruitment Board 7 Guv4ahati under reference No.RRB/G/41/90 

dated 05-9.96(Annexure R.I of the Written Statement) - . 

iii* 	 Any other relief/reliefs as this Eon Ible 

Tribunal considers fit and proper, 

.9. 	INTERIM RELIEFPRAYED  FOR 

i. 	 That during pendency of the isposal 

of the application, direction may be issued.to  the 

Respondents to appoint the applicant with immediate effect. 

That the respondents may be directed not 

to app6int stenographer against advertisement No.1/096 till 

the applicant. is appointed. 

WHEITHER ANY OTEER APPLICATION/PETITION FILED 
BEFORE  ANY  OTHER COTJRTZTRIBUXAL 

The applicant beg to state that he has not 

f Ued any other case application before spy Court/ 

Tribunal. 

REMIDIES  EXHAUSTED 

The appliceut beg to. state that he has 

exhausted all the remedies and there is no ~other alter-

native but to approach this Hon'ble Tribunal for justice. 

Contd****.* 

- 

. 

L 
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12* 	1CULARS  OF.THE POSTAL  ORDER 

Postal Order No. 

.Date 

Issued by 

Payable a~t 

23. An Index with particulars of enclosures is 

e nclosed. 

14. PARTIC'gLA.RS OF  DOMENTS 

As , per Index* 

r 

11 

v 

ILRIFICATION 
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V E R I F I C A T 1 0 N 

I, Shri Satyanarayan G6swami j  son'of 

Shri Nityananda Goswami' j  Station Colony t Guivahati 

aged about 24 years q  caste Brahmin )  religion Hindu 

do hereby - solemnly affirm and verify that the state-

ments made in paragraph 1 to 6 and 8 to 14 are true 

to my knowledge and th6se made in paragraph 7 of the 

O*A. are true to my legal advice and I have not 

suppressed any material facts... 

AND I sign this Verification on this 	tt-day 

of 	 1997 at Guwahati* 

N 
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N: 0  -C SSP/  2Z 	i n,13  0 

0 
r India Carbon School Of Secretarial Pract 0 

(1P. —ZL. -ZLIUMIF-113 - IBUIY.,]Dxzq Q) 

, 
4. 

LAKHTOKIA, GAUHATI-I (ASSAM) 
IF' 

C3 

/x, 
DI PLO MA COU RSE 	 13 

CERTIFIED that 	Sri Satyanaraqsn Goiswaxi, 	 0 
has completed the DIPLOMA COURSE in the following subjects 	 0 

	

at this institution and passed our Examination held in the month of 	July, 	 0 

1994- 
VIY--Ll R I T I N G 	(ENGLISH) 

HORTHAND 	(ENGLISH) 

Hel!aim has attained aspeed of 40(Fortyl-and  80( 	hty) 	words 

per minute in Typewriting and Shorthand respectively. 
sing and taking care of the Typewriter. He / Sbe has acquired the knowledge of u 

GOOD* 
His / t~*r conduct and character are 

PT R:,VY 
t," 4trNftq Secretar7. C IEF I TRIVt1Fdj&" Niu, 11B 	R 

India Carbon Schoo of Secr$Wn At 91r§Wdp*,ar-,a1 Practleb 
India Carbon 

Gauhati-1 Gauhat~t 	 Gauhati-1 	"UNArL.1 
AUGUST 	 NINTY FOUR. 	 C3 

issued at Gauhati the 	
THITEE-N71-1 	days of 	 Ninteen 

0 
C3 

0 

-,e 

i 



Pr RAILWAY NOTICE 

A q 	\RAILWAY R * ECRUITMENT 130,ARD'. 

GLIWAHATIo,  

Station; Road, Guwahad -781001 

_Dale:26;4.95 

EMPI.T)I~IENT NOTICE NO. 1/95 
DATE Of-' PUBLICATION: 031`5 ~ 0.5 
CLOSING DATE `(061,'05 

Applicationsare invik-d in prescrit led Application form 
oldainable from llit--iniffortant Railway Stations or In I 
profornia enclosed herewith (it) be neatly.tyfied) ina standard 
size thick-paper, only one side) for the followinj temporary 
post!; likely to be permanent. on [tie .  Nort heast.Yr.ontier 

lNilway. ;Pplitations i ~omplc' tv in all - respects'  along with 
r~-iiiiii- i , tienel. o.%tjres.~;liouliI blesent to .the Assistant Secretary, 
Railwav  Recru itment Board, Station Roai J 	M13-8  OUP 

asto reach the  Board's A sS 
f,  ffi ce n n o r lie fo re'l 730 h rs. o f 9/ 61V), 'I'll c a ppi ic ations c an 
also be dropped in the "Application Box" kept in the RRB 
Office before 17.30 lirs of 9.6.95JEMPLOYMENT NOTICE NO. 
AND  CAThGORY NO -AGAIN.FZF WHICH-THE.CANDIDATE 
A  ~I]i& 	 _~ 	_7 	N .THETOPOFTHE TI 	MUSTCLEARIAREWRI 
MMY-N~V ~1,OVE,.SPOSITJVELY, 
DEPARTMENT: MANAGING'PBRANCH: 

CATFGORY NO. I : ASS1t. *,,TEACHER GRADE -1 
(BOTANY) in scale its 1640-2900/- , for English/ Bengali 
Medium Railway School. Temporary but likely to be made 
permanent. No. OF POST: I (UR). QUALIFICATION : find 
class Mastees Degree in' Botany. (ii) Orik -ersity Degree/ 
Diploma in Education/ Teaching or Integrated two years post 

gradu ate course of Reginndl Colleges of Education ofNCERT. 
(iii) U)mPetence to teach through Englisg and Bengali 
Medium. AGE: 20 to 40 years. 

CATEGORY NO. 2 : AsSTT. TEACHER, -  GRADr. I 
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali 
Medium Railway Higher Secondary School. Temporary but 
likely to be made permanent. ,  NO OF POST - I (UR). 
QUALIFICATION: (1) 11 Class Master's Degree in Physics. (ii) 
Unh-prsity Degree/ Diploma in Education! Teaching, or 

-, z(:d two yenrs oo5t Graduate courtx of Rrvic~ na! 
cvi;cges tir Education of NCERT, (iii) Competence to 

- 
teach 

through English and Bengali Medium. AGE: 20 to 40 Years. 
CATEGORY NO. 3 : ASSTT. TEACHER GRADE-11 

(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium 
ILlilwAYSchool-Temporary but likely to be made permanent. 
NO OF Po5T : I (UR). QUALIFICATION : (I) find class 
Bachelors De&ce with one or the following group of subject. 
45% marks can be considered equivalent to find Class where 
there is no demarcation 6f class in Bachelor's Degree. 0) 
Physics, Chemistry and one subject out or Maths./ Bot any/ 
7;oology. Or (ii) Botany, 7oology and one subject oil t of 
PhYsicst Chemistry. (2) University DeArec/ Diploma in 
Education/ Teaching or 4 years integrated Degree course in 
Regional Colleges of Education of NCERT (3) Competence to 
teach through ASsamese Medium. AGE: 20 to 40 years. 

CATEGORY NO. A : ASSTT. TEACHER. GRADE I 
(COMMERCE WITH SPECIAL PAPER BOOK-K 

. 
EEPING & 

ACCOUNTANCY) in scale Its 1640-2900/'- for Assamese 
Medium Railway Higher Secondary School. Temporary but 
likelY to be niadc permanent. NO. OF POST : I (ST). 
(21'ALIFICATION : lind Class M.mter's Degree in coinmerce 
with special paper Bnok-Kceping and .  AreountancY. (ii) 
tinix - prsitv 

o f 	of WERT (iii) Competence to teach 
oug l i  kq ~;anfcse Medium. ACE : 20 to 40 years. , . 	

':G010' NO. 5 : ASS'17. TEACIIER GIIAI)I-,'.l All 
(COMNIER(T: WITH SVECIAL PAPEA? BANKING) in scale 
IN.I(;i029()(),1  for Assamese 

Medium liailway Higher  

SlTollfiary School. , I  , ('111porary but likely to be made 
1,44-111alleiti. NO OF POST : I (SC). QIJAI,IFI(:A,riON :(i)IInd 
CLu;S Nfivilvi's Degree in (,'uJJJJJJ e l-(! e With special liaper 
Banking. (ii) University Degree/ Diploma in Education/ 
Teaching. (if ,  Integrated.t.wo yeArs Post, Graduate course of 
Ite),liollal ofNCERT (iii) Coin petence to 
teach through Assamese Medium. AGE: 20 to 40years. 

CATEGORYNO. 6: DEMON,1;JTATOR (PURr SCIENCE) in 
scale Its. 1400-2600/- for E'nglish/Be.ngali Medium Railway 
SH IM d. Te it ,  I)o".'Iry but, likely to be made permanent. NO OF 
POST : 2 11.  -1 lit, 'I -SC). I QUALIFICATION : (0 find Class 
l ~ :' ( 'Ilel () "."I)"gl- ee%vitlil'liysics,Cheinistryitiidoiiestibjectoi.it 
Of Bot afly/ Zoology. 45%, marks call be considered equivalent 
to Illid Class where there is no demarcation of class in 
Bachelor's ifllegrec.'(ii) University Degree/,' Diploma in 
'Edl.lcatioll/ Teaching of -  4 years integrated Degree course in 
I'VI,"OlUd colleges.of Education of NCERT ' (iii) Competence to 
(CaCil 1.14ough English and Bengali Medium. AGE 20 to 40 
years. a 
N14 	 it ~Z*.U200;20410A. NO OF POST: 10 (UR-5, SC-2, §T-2, 6BC- 1). 
UALIFICATION: Matriculute. SPEED: 80 W.P.M. & 40W.P.M. 

if,  Shorthand and type-writing respectively. Knowledle of 
Hindi Stenography1s, all additional Qualification and will be 
given preference. AGE: 18 to 3 

- 0 
years. 1 

DE'VARTMENT: MEDICAL: 
CA,rEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/-. 

NO. OF POST: 14'(UR-8, ST-2, OBC-4). QUALIFICATION: The.' 
candidates must have passed Matriculation or its equivalent 
,examination and possess a certificate as Registered Nurse and 
Midwife having'passed the three years cdurse in General" 
Nursing an 

' d 
six months course' In Midwifery from a School of 

Nursing or other Institution recognised by the Indian Nursing. "  
Coiincd or B.Sc.'Nursing. Ca ~didates passing B.Se (Nursing) 
will be given two advance increments on the merit of each 
candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State - 
Medical Reghmer.They must be able tospeak In English, Hindi, 
Assamese or Bengali. AGE : Between 20 to 35 years with 6' 
years relaxation for SC/.4;~I ,  candidates. Both Male/ Female 
candidates can apply.' ,  
N.B: 

(1), A Gencrai Reiauatton In upper age limits for al] 
comin unities/ categories ofeandidates have been given by 2 
years besides the age relaxation given in Wa-2. This 
rellaxationlo appli cable for 2 yej~rs with effect from 16.7.94. 

(11) The Candidates must have acquired the essential 
quafflications as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examinadon and whose results are vAtkheld or not declaxed 
are not eligible to apply. ' 1 1t f 

GENERAL INSTRUCTION: 

.1.1 .  ABBREVIATION USEIJ : SC Scliedule,' Caste, ST 
Scheduled Tribe, UR.- Un-Res6rved, OBC '- Other 
Backward Class, I.P.O.'- ' Indian Postal Order, EXSM 
-Fx-Serviceman j  PH-Physically handicap 

. 
ped. 

, . ,, 

The numher orvitenticles 4hown may be Increased or 

against Ul?posts but 
they. will have to compete with 'UR 'candidates. -  
sc"Sivonc cvlAdIdale4 need apply strictly against 
their resi;ective vacancles on ly. 
AGE LIM , I  . : 	. 

2.1 	The ;tge w1h be r~ckuned as on 1.5.95. Th 
I 
 c upper age 

limit is relaxablew; undel. : _ 

CL 
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'-ab"e for, discr-tal-ification. 
di 3"J 	 Emd the persons engaged ,-n 	 t,  e 

~E%r 	- ;.Owed into 	 Lri C t the pxp.min a  
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W  Y MC01'ruler w MWA 08 e of osting) 
1~0 - MW/G/ ~ 1/9 

Thi s  i C;VZdjCall 	for WFW) TAST o C,K V? Lpt 

4 - V 

Station Road 
Guwahati.1 
Da te: I V 1919 5 

W  - I?  ~_, 
To 

ti=v  

Yo u. r J?,) 11  Number is 
You will not be 

admitted f0,Y' tile Spebd Test &.Vi vg.,Vo  ;u 	 ce*Test - wit'11 t this Cal.-I. Letter/Mmit Cnrdo This ca  11  lettezl,/ ,  Admit Cord _ 10wever does hot i 
l 0rdent for 	 t801 f give any entit,..6 

JWCRDIDIZ~JT SU,&CTjOjq 
-204O/-jQAT,EGORY Mi,  7j1JN1zR ZkMOYM4. 

-S~L,E 	 FOR THE POST OF JR,,STZNbGRAj4' 
1/95 UN MR MW44T 
14 	With rpferp4 cp  to  
ObOvel in respon6 	Your appli 

- 
cati0;l,fqr the-post men 

MP'lo ym.qn hereby advited, to ~ tte~d 	 6i ~ 61a"i-b 8 0 	~14, ollice Ofo~jiiZ-1 Personne~,.01.tj c N*F' RniL,.WAY/,!, ~'a.ligaon y Guwaha ti;~lI o 	 Lq n. 4,11.95 at 900 

T 	 e U c' c 6s, "s I est. -will b~ ! beld, " 	 ed, on 8611095 at Railway Rec 'r­ uitme -Station Ro ae, 'Guw,.lh,9ti-1, NO 	 n t,. a rd p.Wiva ha ti 
V1, 	 S&.Al I&I-Y 
	LSTMR FOft-VjV VO LL -BE IS - -~~PeThe CAndi 	 CH 

	

o)j 	e. ot Mard.of thi.q* 	 d P t 'es s7l' 	r, v e t ~~ _1~r'~7~ ~~t 
" "I 

	

0 ff1cb ­*6n*A5 ­6,;j 	 'F~R C I qualify :ih itj ~ fe .! 	 da t " " 	' ' 	. . 	i 	. I 
14, words per minutej B116 4. who ' 'wil~t  %ea or ,a  r%q~! .  ~q.  fo.r.  ~~o  the Vivft"Voc '-) 'iTOs -.tPn; ,S ,,11*95,Therefor.op  yoll r. p ri se Ah 

4q- ~]q  qays  "~U4 ' ­yq~ 
1~01ir" 

- 
sheo-tis  

I-Typ,d) -6ti, 	 -Shorthand'. 
PrOdu.0e., 

	

	9y' -Of 'Vivo-Voce Test.The -SO/V cand ~ e. n tos  n l~o  mus t ~, heiy .Y~ v  
a _V0 

coti's'i'de-a~b&-and.n.~ , nb sen tee U ~ t will be heldv  
U61 1d"I"I iiai 	 ed test-'-and:-Viia' 

50 	Yc;u ,i "ny 0 , 	 jto  . biq1n g tb e* CXi 
. 
-Gin,-,j__CHlj letter-1-or tji ~ !Vrifitea'.Ao) t 8 	 - 95~ 

6 Apprq"~P ,Vig Ch 
donsideration for th d6tO'6e",nny bc-dy *on' ,  Ili's - 'be, ,, iil f 
t.Qr 	 recrultrient will render r c' :-._idi ~.,nte lipble 

L 
The'.4:1dig ~atqs 6611 
-FOR ,,,SC QANL.I~ 	-ONLY. 

M"' T=.TA, r.  Dy ,  lulIA-WA 
' 
y 1b,"! 

~ 

SECON-B C1.43s%~ -FROH GSTN. 8 RtkSalis.'ev 
_~'(04hq.ri ty~,,' 1UY. Pd.!.s 	

sij~Zle, ~4pto 
*NO 6,6( Nr.) 	 z 

	

~'ildvksedlto - increese ..the sp e~ ce. 	w-:. ~ rt'livnd- . -and Wpirig."to Cbme..aut- succOssful ,-ill - i-ti ~ e 	 wor-ls'- sP063-  to-st to -bd%held on' 	 r'ectod,- to -bri ~ af.r attested 
.C,, ntV8.nnd M, 	

phot6st a t cop i es  o.f  0,,  1, grk.sheets on(; 'Other cai rti-ic j -. ,  

	

the' t'114~ of .  viva-voc to'J. 
U 	 the 

	

sj)0ed't6:st of ­,80"~ - ' 	 e 	
su 12 	 in Uords ~)cr­  rninLtb 
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I 	I 

A~ 
% 

1 7,  
1~10. IIIIII/G/CON/j55/id2rvL.j 

9-1 - 1-95 -  
0  T..  I 

S,b:-. It-3cruitntent selecti,)n  ,Oj- the post  
Ot Jr.8tenographer(E., I-lish) in 
scale Rs. 1200-2(plo 	11-ider Jrnpj O)-_ 

~ mOnt Notice N'0.1/95 and 	 n - 	1-Y No - 7 Gel/I)/PILGf s  1 	c a4 
III (B/2/1tectt pt.Il delit INO.LI/227/216/ 

dated 7.4-95 

D,,Ite,of Written Test: 2 7- 95 J""O Of Speed 	Test: 	12~- 
Date'Of 'Speed 	Tost. 011-11-95 	for 

Of viva VOCO rest: 0 ' 	 60 	j Date 
, 
, 	 . 1-95 	for So  

Date Of panci 	 08-11-95 app roved: 09-11-95 

The selection Bnard liel(I tj jc v; .v;l vocc  test 
O n 8 - 11  95 for the recruitillent. of '11. Stell o -gyraphe r  (t,"ng) under Employment Noti ce, j,, ().  "t-N'O-7 in scale it . 12 	 ; /95 

16 (Ult-10, SC-2, ST-2,60C-2 
00-20 ~-O/- 	11,13  fOtIj1d  
) Ca*l ' 11d n t0 -q suitable for 'tile said Post and their names are reco;;iwended t o  '1/1) /`

,'4 . P .ltailwly/
~ialigaon. GI !n Oiajj-;fj  Or MURIT.- 

AGAIN.,~T U. it IPACAk, C  

11011  NO 	
~:92(j  Of SaIldidate 8 10704 Anjalt Devi 

B10786 Asin C1, 1alLravorty 
 

810799 	
M-rityunjoy Ghosh 

840018 	Debasisli Chowdilu 
ry 

' B 10 589 

810777 	
l?"IMIC Qlakravorty 

"I . 

	- 	Praa,p Rr. Salictir 

810767 	Ramala Deka 
9. 	8  1 07 94 	Pabitra ICr. Kakati 

------- 8 10759 -------------- Satynnax'Uan Gor,%v,, ::I i --------------------- AG 	T S.C.VACj*LN(,, y, 

820123 I( ril-ShIla 1),-Ls 
------- 

2 
-------- 820246 	SanjOY' Xr. ------ ----------- --- 

iGAINST  s j, VACANCy\ --------------- 
8 50077 
830108 	 -1 "ty Q 1 . Baro 

131  IGY Xv.Dail"II)y --------------------- ------- -------------- 
lxr, 7~414S ,r  o.13.C. 
840025 

Santosli Ifilinar 81,0052 	11allk a  , j ..ill ~13 

--------------------------------- - 

I--.Y2" - X ------- ,~Jf 
~ 

f 

Ck)I)y tp,: JIS/,11?.j3/GIfy 	 crotary Notice 130,11XI's, 	 for 
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110y,  

Ll 

To 

The General Hanagerp 

Subs Appointment to the post of 'J ~xdbi- -Stenogrzphe 
in pay scale of as.2200.2040/. 'per month *  

air, 
We l hUmbly beg to bring to your kind notl6w"',- , 

that our names were rocommended by the R, 

Recruitment Booxd/Guimhati for appointment to the po*t 

of !.T=Ior*  atenographerl(English) In icale , of PO 

9s*1MO-9040/. pon. as published in 'The Aasam Trib=a .f 

dated 12,12.95 and 'Employment Rews' dated 23 #,12*96 etc* 

61r, we are eagerly waiting for a formal 

appoluticant letter since Deceober'95e'We shall dew it 

favourable of your kindly look into th6 matter aAd 

arrange to jagge the appointment letter at ths earliest. 

Thdnldng you $  

Your$ frathfUlyp 

Datod t 10,6*96* 	 44/o 
(Gatyanarayi~A Goswamk) 

(Selected dAndidates of the 
Junior atenoeraphar) 



I I 	Both 24 months 20 to 28 Yrs 
I I 	Both 24 lnontI6 20 to 28 Yrs 
01 Both IS to 28 Yrs. . 
26 Both 20 to 35 Yrs, 
07 Both 20 to 30 Ym 
02 Both 10 t6 28 Yrs. 
08 Both 	24 inontlin 18 to 23 Yrs. 

01 	Both 12 months 20 to 30 Yr& 

'08 Both 24 months 18 to 28 Yr& 

C'ntep?jry No. 29 Ill' (Mechallical). 
Calvgory No. 27 Oiplmnki Ili Njech. 
Cnt,egory No. 28 Dcgice ill NlechinicaI/Ekctrtc;i 
(k)llege. 
Category No. 29 B.A. %vith Hindi a- elective subj 
gi-cluatc with English ar a subject plus a degree 
standard of]3.k (Ilon:;) in English and a degrec o: 
Category No. 30 : Diplonia Ili Civil or Mechanical 
1(lualification orDiploinuin Civil Enginceringbecom 
them. 

Catct!ory No. 31 Dej,,,rve in Civil Engineering. 
C.:ntcgory No. :12 ( 1 012) with science and hinths. I 
Ellgillecring also be eligible. 

Category No.33: Minimum ITI certificate in Dr-fts' 
India, NCVI') Ili ('ivil Engg. from recognised lnstil. ~ 
duration. 

( , 
1vil EiijtI, Diploma holders and holders 

Ilvoillition will also 114 ,  eligible. 
(~Ptcnory No. 3.1 : N1111,11C plus 3 yr'4, diploma In Cl 
recognised colkges, 

Category No. 35 Degree in Civil EnIN. l5epartmeni 
Category No. 36 Degree in Civil Engin"ring Depq,  

.?fi ILr %tepury No. 37 lhii% sit dcg~tT .--Y. . 	~ . preferriwe bi 
lionours & Master Degree. The candidate should ~ 

minute in minute in I- Iii res rKcl  , 
educatibnal qualification, 

Categqry No. 38 : (I) lind class Master's Degree ill i 
University Degree/Diploma in tclucation/Teachb 

, ~ourse ofRegional CoDeges ofeducation ofN.C.E.R.' 

	

medium. 	
. . I . 	I 

Category No.39: (i) 11nd clas ~ Bachelors Degree YI 
Botany/Zoolo 

. 
gy. 45% marks can be considered 

demarcation of class in Bachelor's Degree. (ii) Un ivq'  
OR 4.  years integrated - Degr~e course in regior ,  
Competence to teach through English and Bengali 
N.B. (i) A GENERAL RELAXATION IN UI 1P 

CATEGORIES OF CANDIDATES flAVE 
RELAXATION GIVEN,  IN.  PARA-2. THIS: 
W 1̀TH EFYECT FROM 4/8/95. 

N.B.. (ii).THE CANDIDATES MUST HAVE ACQU 
Idill) DOWN ATTHE TIME OF SUBMI'i 
HAVE YET TO APPEAR AT IME E), 
WITPHFII) 01Z Nrl~ 

I. GENLR"iNwRUC!_1f0N 

1.1 ADEP-EVIATION UDED: 
SC-Sch-luled C2ste, ST=Scheduled Tribe, 1.1 
1.11.0. =Indian Postal Order. 

.1.2 The number of vacancies shown may I -.-  incr( 
1.3 SC/ST/OBC candidates can ap .  . _ 

candidates. sc/svoBc  candidates need ap 
only. 

2. Arm LlPlft 

2.1 The nge will be reckoned as on 01 -  
-,I) By 5 years for SC/ST candidates and by' 

By 5 years for Bonafide disp,aced GoAdsr 
ly 10 years in case ofphysicallyli dicti 1~ 	

an *(d) Upto the age 40 years for "RESERVI STS" 
(e) Upto the extent of service rendered by G! 

provided that  file ,  
(coutititious cirbroken) subjeetto the con 

tive si. ,- :ictios and In:3titutes upto 5 can 
upp ~~ r ~ ,.gv ~ linnit of3r) y-_- ars vehichn-e, iz ~ I 

liolit in 

	

I lwir htvd;awl blit itot imo ~ rricdl 	4 1, 1 
W) I 1 1 , ~ o 	 for 

-
RAILWAY  NOTICE 

0 

A A 8 GUWAHAtt 

RA ILWAY RECRIATMENTBOARD: GT.RJA.IIATI 
EMPLOYMEN'r  NOTICE NO. 1 /96 

STATION OAD, GLAVAHATI-781001 
)ATED: 20/05 /98 

Applicationsare, invited in pr~~cribe,] -for .. scib ~m ~mble fi-Min any important RailwayStation 
;,Pr it) prororma application given below (Lobe twiffly Lypeil III uningorivside only it% unfundal (I Sly.e 
thick pape 

, 
r) for the following temporary posts, likely to be permanent, lit the Northemst Frontier 

Railway. Arvii-ations complete in a respects alongwith required enclosul -6 should bcsent to the 

ASSISTANT SE,( ~111-7ARY RAILWAY RECIR111MENT BOARD : STATION  ROAD. GUWAHATI 
7A  1 (7) ­LA.'~~TM =ndcr ~certificate ofpo.~tLngso as to reach the -Roard'.4 office oil or before 17-:10 lirs. 

i0_fffi6_.'rlTj'applications cun also be dropped in the"Application Box" kept lit the It Itil Office 

It rs. of 30/06/96. before 17-3 
EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES 

VIUST CLFARLY BE WRITTEN ON THE TOP OF THE COVER PNVELOPES POSITIVELY.-  

iCATEGORY 
No , NAMEOF 	SCALE 	STIPEND 	VACANCIES 	SEX PERIOD 	AGE 

	

TILE POST 	OF PAY 	DURI[NG, 	 OF 	 AS 014 
TRAININ$ 	SC ST OBC TOTAL, 	TRAIMNG 01-0&98 .  

2 A'"J"'  tL4t~no'grapher  (E.,&h)  - 'M'  040/2,---t' 	01 ' 02  '01 	
lo"Yrs 

	

08  ~:  P 	'  " " ~2  Blh  !1  mon Z ~ Appr. junior Engineer/ 2000-3200/- Rs. 2000/- .02 01 01 - 
Sig/GrAl 

Appr. Signal Inspector/ 1400-23001- Rs. 1320/- :'07 02 04 	14' Both 24 months 18 ,to .25 Ym 

GrAl 	 I 	... 	1, 	. 	 ; 	 . 	I 	. 	 I 	. 

Appr. Tele Communi- 	1400-2300/- ~ R& 1320/-' 07 02 02 02 	13 Both 24 months 18 to 25 ~rs. 

CaLion Inapector/GrAl 	 I . 	13604.. 
Appr. Tele Communica- G~0-1500/-.  Its. 960/. 08 03 06 06 	23 Both 12 months .18 to 26 Ym 
tion Mmintainer/.GrAll 	

, . 	
I 	 . 	. 	. 

Tr. Asstt. Draftsman 	1200-2040/. Rs. 1200/- ,  04 01 01 01 	07 	Both ' 12 months 18 to,25 Yrs. 
(S & T) 
rr. Electric Foreman/ 	20W-3200/- Rs. 2000/- pi 01 '- 	 02 	Both 12 months '20 to 30 Ym 
STI"A/Depu t y Shop Sqxft. 
.'.Ppa. 	 22W! Eq. 1190/- G~ 05 01 0.  IS 	&- tn '24 niowhi 16 t~,  M "m 

Lt. Tr. Asatt. Draltzman 	1200-2WUj- R.. i200/- 03 '  Gi 0i 01 	06 	l3wh 12 months IS tu 25 Yrs. 
(Elect.) 

10.1'r. Draftsman (Elect) 	1400.2100/- Its. i4(K)/- - 01 	ot 	lloth 24 niontleI 20 to 30 Yrs. 
It. Tr. Read Draftsman 	16W.26W/- R9. 1600/- 01 - 	 01 	Roth 12 months ,  20 to 30 Yra. 

Triiffic Apprentice 1400-1440/- 	Rs. 14DO/- 06 	02 01 02 
Commercial Apprentice 14(56-1440/- 	Rs. 1400P D6 02 02 01 
Ph%~ iothcrapist 1400-2300/: 	- 01 	-,- - 
Staff N u rse 1400-2600/- 	- 13 	04 02 07 
Pharmasist 1350-2200/- 	- 04 	01 01 01 
Lab Assa. 976-1640/- 	- 01 - 01 - 
App: McchajAics 140-0-2300/-. Rs. 1320/- 04 	02 01 . 01 
F_1&,t/DSL 

i9. Tr. Dcputy Shed 2000-3200/- Rs. 2000!- - 	-01 - 
Supdt (Elect/DSL) 

. 	... 	
I 	~ . i 	

I 
20. Appr. Mechanics 1400-23.4.)0/- 	Rs. ~320/-. &1 -'0 1 02 _ 01 

(DSL/Mech) 
2 1. Appr.Train E: ~ zniiiier 1320 1350/- 	Ms. 1320/- 06 103 01 *02 
2 Z2.Tr. A.,,tt. 1 2  00-20.10/-' Its. 1200/-' 01 	'01 

2:3. 1_';*.,Jft,,,-nan 1400-230-J/- 	113.1200/- -02 	01 - 
24. 1 ~ ppn.lunior Che.mical 1320-2010/-: R_-;A320/- 02 	- 01 

& .14etallurgiczl A: 	-,t. 
2k,,T,. Ch. nkical 1400.23010/- 	Rs. 1400b 02 01 - 03 

01 (11 	0! 0:3 

H00-2:t00,1 1k. C ~ ,  W! 61 	0~ 1 10 

1:)" 110001. (W 01 1 V! 

U! 
Im 

12 
02 

03 
03 

Both 	~4 innnLhs 16 to 23 Yrs. 
Both 12 inonth, 13 to 23 Yin. 

Both 24 inonths 18 to 23 y1s. 
D,th 12 mondis I -IJ to 25 Yrs. 

Y, 
Botli 12 monchn 22 U, PO Y'r!t. 

k\JL-\ 
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'("J"I 'J 	 Ll 

-P. 	-1 	1 Al - 

' 	
Front Our Corre; 

D ULIM)UN, Julie IS — The I);' 
aged Ili between thirteen and f1flei ,  
orDidlitijan and atdiffitrent, tinietlid 
created quite a sensation Ill the oH 

Altogether nine boys, all stude) 
of the localitN, were reported vnissi 
three were trAced and roscu ,-!d bN ) ~ 

A large number of parents, glin 
educational institutiontis of Dulitij 
convencd 1)),  the ofTicer-lu-chlirge o 
Julie I_ to di ,  ss the hit"Iltioll a. I 	4cu ,  
preve, nt ion of further occurenry (if 

I'li c  police have ruled out the It 

buspected thitt sorne drug fritt'ickv 
Im-40 t1i"ic adolescent buys to 11:~~- 

The police admin 
* 

letrittion haa u 
and guerdimis to be Oeri to keel) a 
their adolescent children tuid to p~ 
tile),  go out for private tuition ltftc ~ 

I The 0 C orDullnian — tice stAl e wa er re3 ...... 	 ie mee ng  F 	 It 
i 	available in tile district, and the 	ment at the move m ade by tile 	 adequate stepo have been uken 

MOM 

	

Government without consider- 	 roliNsing boys. community polytechnic scheme 
n Polytechnic for 	ing the difficulties and financial 	11),  A Staff Reporter 

of Bongalgao 	 Elie names of the misaing boys i  
Lh . 6 youth. 	iniplications for the litigant 	GVWAHATI, Julie IS I'lle 

the benefit of 	 failure of the N F Rai1w 
Lind revenue -"The State 	public., 	 ll; 	Clasii IX, Gariesh Ch. Go& ( 1 4 ) CI:  

ituthorides to appoint any of thl 1' Government. has decided to' 	Conv~lcted fer rnuxder : The 	
16 successful candidates in the 	

CIMS VII find FlAtul G
~
ogol (14) 

C . 
Ia. 

cphaice land revenues of Scssion Judge, Bortgaigaun, M M 
post of Stenographer even aiwr ry 
six months frorn the date of j 

111 	announcement - of interview It 

	

b" bu -to 	 -3 Work -shop o am 	 thdrawc-al resulu;, fort lie purpose, has been 
~iewed bythe .'onscious circ)e.i 
here its onc,. more bid to deprive crops,. presprvaao ,  i 
the- li'digolljois people of job 	GlINVAIIATI. Julie 

Flom Gur (,'orrespondi 
. 
tit 	 oPPortilllWes In the RaiI %-,-,jV3 by , 4 Central conullitteL llltetilij ~ 	 tit 

	

AVMA, Ju'll(,  18-- A viork- 	for Vcvellul' .1-d 	 ~ olllc %-f.!l(pfl Intvrest chck.., 	. v~ Lhe 	PNJj1IV'N From hvid 	no 

- ct 	to I<jlovWIt.dFcj,j)je 	roccialy hert! at Kni -61 Blim%nn 	h 
(Ind l. 	 At 	-i diiig 

	

the Railway Recruit ~ 	
under tile chairilittriship of' Sri 	ef 

	

crops and its Iji-cservation" was 	DharriG otr:)od The Xim - 
1 1 "d 	lioliraill Terling 'ellunil secrej 	tii.. 

	

held recentIV a t the Horti- 	rup district CON.Tilluce of -thl, 	)II-nt Board, Guwahmi, 	
G 

	

culz.ural Peskearch Station, Kahi- 	Assam Pr"s Cf)r-.e!;pondents 	i! (, cl -irf ~ d (oil flunerill, t wo .  i!.nch of 	LaU 	
of 	ASDC , and 	IN 1 12-. 	cl 

tI.v !-"1:hedk0cd Cirite, Scheduled 	(,(~ ]Tlarlded 	inimediate Nvith 	at - 
Unien stageul at -,vo-hour dharna kuChi. 	

'nil , e mill OBC categiiii,  candi- 	dralval ofArniv 01wration in the 	)31 
Partiri ~ laliiig Ili tile worlutio 	on June 7 it, rroa of the Ci 

	

p 	
dal. ~ 4 , ehg i ble ['or the ' piM of 	SUIU% 3,'AV9 a pres-S relola ~w. 	al 

'Alok ;Ls 	chief 	gut!st, 	Dr 	Office of Pala:ihari it ,  
VIA" 	Ilie mcethig attended by all 	s( 

Buragollain, of Gauhati Univer- agninst the killi igs of Parag Kr. 1 Sti-loglaphel thl 
tilt! nevily elected MI-As ofASDC 	If) p2p--  r ii(Aifivation'on Det ~cmbvll 

	

sity,expla!ried thesignificanceof 	DiLs, 	Executive I-'(Iitor . of 
barilbuo U'S ,', . 	 Abomiya Pr, 

. 
itidin, Nihitra Nara- 12, 1995 ~ Mo ~ t of thv ~;e jo l). : and repriNentaLIVeS of other 

	

i 	constituents namely Autonomy 	_r I a d 	scekers WNT 10Cll VOL)thS. 

	

'1121. btu-nboo Is also 	yan Chutia, Dipak Sargiyar lic'stated Z 	 . 	 . 	Forum - But, duspite there being soille 	Deniand Strug -,,,Iing nilt: Dectri. 

	

described zs 'gret-n gold' and 	I'Aa, I 	. 	 , 1,1 	 : (ADSF) hiising Miniag - Mebang 	at ) 	_~ss  Cl ub 	vicancien agabist the bosts, the. he poor people'. 	South Hainrul 	 I :1. 	't 
' 
iniber .of t 	

and 	N F lzlfllivay'authoritk ~!i hrive I (MN'K) and 0 11(M-L), LiberA-: cl 

	

Dr. 13ipili ]Uiarlgla, 'Associate 	South Karnrup New WrItln., 
1); ell 	-aI!cg-?dIy showing 	no 	lion 	disclls:--cd 	the a -ha 

a 	
poll 

	

;or of 111iswariath Agri- 	Aj-tIsLs - As!30ciation, 	1) 1 , 	1  Profes, 	 al 	jiLual: 	of 

	

and Sri licni- 	Luitpariya Dal, A ~ar.i Anim 	 to iibsorb any of t1ii 	t 	011 	the qtzrl, 	w 
t'll'tural couel"': 

C.v 	ami the oil,, :inisational I'lo -duon, 

	

niz:dhab I aruali,. District Agri- 	Sanglin and D-1 -11011 

	

imil W: ~ ,) aonpted APF"s 	ci 

	

- a! off"(f'r rd!io uttenevd 	S:~nrta!l Plori!dlad 	!;;It (~ ll 	 of M1 
i 	rultul 	 'Ould oll the 	Irtlin! 	at 	Pl 

L I I W U rl: 'i 119 1). 	 0,11-lia. Y *v.1 

	

the 	111C i~ alllnlll 	cwll!; ~ i 	
ell 

ot A] I,1; 

	

of 	
"d 

ti , 	ill 	I'llk , 	li!+l 	(if 	In t:Ttl 01; ,  

_tio;i Kr. Chj+ra 

	

Ag;ictlI(l!;v 	Sccuf it:. 	I': 	I k 	j .111 	1 

iVA 

Z I  I 
P rom Our Gorre4mrident Bongaigaon town as per Land - convict d Abdul Rahnian Sirkaz 	e 

BONGAIGAON, 	Julie 	18--A Revenue 	N-assel~,;nient 	Act, of 	Monakocha 	%Uage 	under 

iijoeting 	of 	the 	liongaigaon 1936. Peoplewho iyallL to submit Mar4pur 	Police 	Station 	-to 

Dist.-  objections to theenhancellientof :nklergo rigorous imprisortmeril, 

wzLs 	held 	on 	June 	10. 	The land revenue may do so ivithill for s(n - eri yeat- 5 and to pay a fine 

meeting 	dL,,cu!jsed 	the 	imple- six 	%yeeks 	from 	the -date 	of of R's 	.50,(XV) or in &fault 	to 

; ,,"eritation 	of 	special 	health publication 	of riflixation 	notirl -  un6t , rgo 	fUlLher 	rigorous 	Im- 

Check-up 	prograinine 	for 	pri- Caboll in the Asszrn G;tzette, says prLsunnicnt fur (% ,,, o 	-e;irs tinder 

lie il ary 	school 	students 	ill 	I, an 0 fficial press release. ~ eution447ofll )Cfo, murdering 

d ,.strict - and 	a.~~cd 	the 	Joint Lawyers' 	resprituient 	: 	I'll( ,  Kanteswar 	Das 	of 	tile 	saine 

Director of Health Senices to 11ongaigaon 	Lawyprs' 	Associa- % illage. 
-e a plan to cover all the tion 	opposed 	the 	move 	to The a(TusvkI )%bdul Pahman 

studentsofW L?schools In tile. transfer theclis" under Railivay attack4!d 	Kanteswar 	While 

distrieL Properties 	(Unlawful 	Voss- -  ploughing 	in 	tile 	field 	Oil 
hi,,f Fo!i ~ 	:;or,-  

Imputy 	Commissioner, 	Aftab 0ainis,Woi+lnf!n ,_'oit por.s;Viol ,  'I he ~ jijored kantt. N ~ llr &NI oil 

Ahmed requested the hepds of Act, Consumer Forum etc to his way to tile hosplud. 
various .,development 	dep~rt.- Guwahati. - A 	resolu0on 	was Sri R N Das, Public Prosecutor 
ineriLi to submit future plan of adopted 	to 	this 	effect 	in 	a lie appeared for the State wh 

, 	
Sri 

action to develop the district meeting of 	A-9sociation livid M Slahniud, advocate defended 
with locally available resot. rces." oil June 7 under the president- t2'fl C C u s Q d. 

~1. 
The meeting also decided to 

I.. 	I 
ship or Si -i Gopal Chandra Dps. 

l 	— --i resert. 



..RMLWAY RECRUIlUFM 
BOARD. GUWAHATI. 

No. RRB/G/41190 
-'Date: 05.9-96.' 

NUCICE 
Sub: Cancellation of R ecrult' 
ment.paneLl of Stenographer 
(English) in scal ' e. Rs. 1200- 
2040/_ under Category No. 7 of 
Employment Notice No. 1/95  
dt. 26.4.95 Ind Craft Teacher 
(Bengali Medium) in  . scale. 
Rs. 1400-26W/- under Cat 
No. 6 of Einployment Notice 
No. 3/94 d L 19, 12.94. 

. RailwaY Board vide their 

letters No. q6/F,/(RRlJ)/26Jl2 

dtd. 7.8.96 and WE (RRB)l 
25/13 dt. 21.8.96 have 
cancelled the Recruitment 

panels , of ' Stenographer 
(En9lbl') and Craft Teacher 
(BM) mentioned on the above 
subject due tu various Irregu-
larities. Hence the Recruitment 
panels - of Stenographer 
F ,ngli,9 1 1 ) an4 Craft Teacher 

(13M) stand cancelled. 
(B. K.alita), 
Chairman 

Railway Recruit'lle"t 1P)ard, 
Guwahatl. 

V 

RNI 1328/ 1. 
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TBE 'CENTR-AL ADviINISTRATIVE TR_7',_LP1TAL 
	

LL 

G`UdAHATI  BENCE 

~Iin it 
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cas e 	 O.A.Ro 	Of 199'6. 

Shri Satyj).narayan Goswami...Applicant 

- Vers us- 

Union of India Ors. ...Respondents. 

.An ,jpplicc,~tion under section 19 of -the Administrative 
Tribunal's Act, 1985. 

I  N  D E  X 

Description of annexures 	Pac e ho. 

Application 
	

I to 8 

Verification 
	

9 

Q 

30 A~:xexure A. 1 0 
 A=exure A.I.1 12_ 
 Annexure A.11 
 Annexur e A. I II 

? . Annexure A.IV 
 kffaexure* A. V 
 Annexure 	A.VI 

 Annexure A.VII 
 Annexure A.VIII 

q 
For the use, in Tribunal I s off ice : 

Date of f iling 

Re gi strzati on No. LO! Z 
Signature ~~Zbv  4i~ 

R e g Ts t rux 

I 



PARTICULARS OF THE APPLICA11T 

'Shri Satyantrayan Gosviami 
Son of Shri Nityananda Gosivami 
Station Colony ~ 

Guwahati_ 1. 

2. 	PARTICULARS OF TED,  RE8PONDEMTS 

I *  Union of India represented by 
the Secretary to the Govt I  of India 2  
Ministry of Railways 
New Delhi. 

The General Manager(P) 
N.F.Raibway, I-In-ligaon, 
Guwahati-11. 

The Chairmian, 
Railway Recruitment Board, 
Guw ob at i - 1 . 

Member Secretary, 
Railway Recruitment .  Board , 
Guwahat i- I. 

3 9 	PARTICULARS OF THE ORDERS AGAINST WEICH THIS 
APPLICATIOY IS  MADE 

This app 
- 
lidation is made 'for implementation 

o f recommendation of the selected ccandidates for appoititment 

as Stenographer (English) at the sc6,le of PaY1200 2040 

vide Employment Notice ITo.1/95 C ~tegory 7 (Annexure A-III) 

Res -training the respondents from completing 

the process of employment no-tice No.1/96 Category I 

(Annexure A-VIII). 

4,'* 	JURISDICTION 

The r,.pplicant declare thot the subject a  

matter against which he -want xedressal is -  within the 

jurisdiction of the Tribunal. 

Contd ...... 



All~ 

-2- 

5. 	LI1,4ITATION 

The applicant further decl&re that the 

n:,pplicai tion is ivithin the limitation prescribed under 

section 21 of the Ad mini stra,  tive Tribunol Act, .1985. 

64 	FACTS OF THE  CASE 

6*1* 	 Thdt the applicant is a citizen of India 

and as such he is entitled to all the rights P-nd privileges 

guaranteed under the -Constitution of India. 

6.2 	 That the applicant has passed.the 

mntriculation examination in the yeax 1988 and Higher 

Secondoxy Examination in 1991 and has also.obtained diploma 

in typing and stenography. The testmonials are enclosed 

in this application and marked as AMexure A-I, A-I.1 and 

A- II. 

6.3 	 That-the respondent No.4 mode an-advertise- 

ment for testing ccandidntes for stenographer in the scale 

of R~.1200
~ _ 2040 through Annexure A-III and it wrs clearly 

written in the advertisement Ko.1/95 under clause 12 of' 

general instructions that the post of stenographer may be 

increased or decreased. 

6~4 	 That the applicant in response to azn the 

advertisement made-by the respohdentaon 26.4.95, as appeared 

in The Assam Tribune had applied for the post of stenographer. 

The said advertiseme.nt runs as Employment Yotice Yo-1/95 

Cctegory 7. 
A copy of the said Edvertisement is etnnexed 

herewith and marked as Annexure A.-III. 



3 

That-the applicant made application for' 

appointment as ste-nographer'at -t ~he 8 c al e of , pay Rs. 1200- 2040 

g iv'ing,,  all,, pqrti c ul ars such a ~s~ 6,uAdenic q u;5,1 i f , i  . cation, 

o-ge ".'proof certific 	-Diploma Certl f ic-ate 'i3~ 'typ~ing; and 

stenography etc. 

6-.6 	 Thqt ,the' ,, r es pond e -nts being.  sqtisfied with 

the' re~uir'ements" of thecandidature for'the'post of 8tenogra- 

itten test* fixing phei r' a~ ­ noted ab'ove ci alled f.Or w~ 	 the d&te 

as 27.8.95. 

A ccpy ,of the cAll -letter is annexed here- 

nrked-as Aiinexure- A:.;IV -, with aid m, 

6,i7 	 That,,,as per the. call 1 ette r the applicant 

rppeared in the written test, did excei-lent in , the ex&mino~tionl 

-and became successful in t he test -and accordingly thereaft- eir 

t he appl i cant was called _f cr speed test both in typing and 

stenography and this was held on.A/5.11.95. 

*11 ett er ,  -is' annexed' A copy of the s a m a cp 1 

her &~v,:Lth 	-marl-red as Annexure  A_~  V. and 

6.8 	 Thn.t in the speed test the humble.applicant 

did excellent and accordingly he was declared successful 

d thereafter the applicant ,  was colled f or. a viva,.voce 

test and in this test held on 8,11.95 he also became 

successful and w,,s selebted by the'respondent No.3 -  and 

recommend6-d the. name of,the applicant to Responden~ No.2 

for c.ppointment. In view of increase in vacan lcy, the Respon~. 

dent' rightly iand v,?,1idly recommended the applic'ant's-name 

alongwith 15 otthers for ppoihtment, ,  - 
Contd...... 

4, 



4. 

A copy of the said recommendation 

containing the name of the-  applicant 

alongwith others is annexed herewith and 

marked. ns Annexure A.-Irl. 

	

6.9 	 That the written test, speed test and 

vi .va,voce test were conducted by the Railway Recruitment 

Board'headed by the Chairman, which 'is an autoiiomous. body 

like agy other ~ailway RecruitLient Boartl in the 'country. 

Moreover, one responsible officer was deputed, to the ~ .  

selection board on behalf of the Ilespondent No.1 and 2. 

	

6. 10 	 That the.applicant begs to state thet as 

per advertksement dated 26.4.95 ~ once the candidate is 

selected after going through all the . stages/test's viz. 

Written Test, Speed Test. and Viva-voce test and when the 

'lame of the applicant was recommended f -or api)ointment as 

stenographer, the respondent Ho.2 is duty bound to appoint 

the applicant in the existing , vacancy of the-stenographer. 

	

6.11 	 That the applicant begs to state t tat 

though f inj--1 list of ~ 16 candidates including the name of 

the cpplicant i.e. Annexure A-VI was. recommended on 9.11.95 

to the Respondent No.2 for appointment, the Respondent lTo.2 ,  

did take no action on it and the applj:cv-nt was at a loss 

of having not ~ received --the appoIntment, letter. Even the 

resentment/inaction.of the Respondent ~To.2 Was ~echoed and 

re-echoed in the news paper. Copy enclosed. 

6.12 
	

That t ~e applicant made representation to 

the ....... 



J~~ 
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the Respondent -Zo.2 dated 10.6.96 requesting him to 

make pppointmeiat of the appliciant. 
I 

A copy of the representation is arnexed 

herewith and marked as Annexure A-VII. 

6.13 That while the appli'cant was anxiously 

waiting for -the appointment letter he vi~s_ sur*prised to 

see the advertisement Notice Ho.1/96 & ~ ,.ted 20.5.96 where 

the respondents wanted to test 8 candidates. This adver-

tisement z-,ppeared, in local news papers including notice 

board and runs as category No.l. 11aving seen the advertise-

ment, the anxi .ety of the applic ,ant was multiplied and again 

he ai5proached the respondents and no, response at all 

was there from the respondents. The applicant believes 

that some foul play mqLy tr--ke place in view of the 

advertisement ITo.1/96 d ztted 20.5.96, 

A*copy of the ~idvertisement notice Ho.1/96 

is annexed, herewith and marked as Annexure 

A-1 3 a III—. 

in this. connect ion, the applic,,:,nt beg to stv~te that 

alongiqith him there are 15 other ccndidates v-1so duly -

recommended for appointment to the post of stenographers 

and while none of the re.commended candidates is -~ppointed, 

publication of another advert is emnent is crenting suspicion. 

In this connection,'the applicant further beg to state 

that there was another Employment Notice No.2/95'- Category 

I wh6re.21 candidates were recommended for appointment 

of office clerk in the sca-e of Pay Rs.950-1500 and all of 

them were appointed though they.were appeared in'the tests 

subsequent to the applicant. 



-6. 

6.14 	 That the applican~ beg'to state that 

t  e' h selec ion of t e applicant is valid only upto one year 

r-s per exis ~ing rule of the resp'o'n* dents. 

7. 	GROUNDS . .. 

7:1 
	

For 'ttiat in view of the selection P-s per 

Annexare A- VI the appli Calit wa's sure that he ,- would be 

appointe ,d soon under 'the respondenti and as s4c~ he did 

not'-  Make any attempt for appointment in-any othe~r department. 

?.2 	 For that injustice vrill' be done to him 

if_ - imme~di~ate app ~ointmeht is not made. More over' 7  6Llongwith 

the applic'ant, tEe whole-  fat&ily Will suffer very adversely. 

7'. 3 	 For, thAt ~ hii father of the applicant 

who. has 'g6t a' very g6od D:nd' recio .rda6le seryice will retire 

from the service of the raili ,,iays and there will be no 

earning membeV to look 'fter the family. 

71~ 

For that the advertisement No**1/96 as 

referred in Annexure A-TTII is ill-conceiVed, confusing, 

conflicting, 6ontrAdict6ry, inharmoneous and acting upon it 

till be illegal' and uncalled for and the aj ~plicf~nt firmly 

relieves that this Hon'ble Tribunal will direct the 
C_ 

respondentg N67.2 to implement ,  the recommendation of 

Respondent -No..3 & 4 (Annexure A-VI) and in the bvent of 

non-issuing such direction, the applicant will  be deprived 

of the right of appointment c -onferred upon him after the 

selection.. 	 Contd,,,..,* 



e1h 4 Cb ~ 
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8. 	RELIEFS  SOUGHT  FOR 

In view of the facts and'.circumstr-nces of 

the case the applicant prays 'for the following reliefs 

That the applicant may be appointed wit ~ 

i. mmediate-effect with a direction to give the seniority 

from -the date of rocommendation for -ppointment iie. 

dated 9.11,.95. 

T hat the respondents may be directed not 

to implement the advertisement No.1 /96 (Annexure A-VIII) 

till the applicant is appointed. 

iii. . 	 Any other relief/reliefs as this 11on'ble 

Tribunal considers fit and proper. 

9'.
~ 	

INTERIM  RELIEF F~RAYED FOR 

Thilt during pendency of the disposal of 

the applic,-ition, direction 'may be issued to the Respondents 

to _.ppoint the applicant with I'm mediate effec~ . 

That the, respbndents may,  be dikected not to 

appoint stenographer against advertisement No.1/96 till ,  

the applicnnt is appointed.' 

101, 	11HETHER ANY OTHER' APPL I CAT ION/PET IT ION FUED 
BEFORE.ANY OTHER COURTZTRIBUNAL 

The applicant beg to st;~te t hat he h,-js 

not filed any-other case application before any. Court/ 

T r ib unal 

Contd ....... 
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BEMIDIES' ETCHAUSTED 

The applicant beg to state that he has 

exhausted all the remedies and there is no othe I 
 r alter- 

native but to 'proach this Hon'ble Tribunal for justice. PLP 

LaZICULARS  OF THE,  POSTAL ORDER 

Postal Order No. 

Date 

I s s ue d by 	 1,0 A, 

Pay,,.Ible at 

An Index with-particulars - of enclosures is 

enclosed. 

4  

PARTICULARS OF DOCDMNTS 

As per Index. 

ITRIFICATION 

air- 



V  E  R I  F  I  C A-  T 1  0  N 

Shri Oatyr~nfarayan Gosivami 'son of 

Shri Nityananda Goswaw Stati on Colony, Guwahati,' 

aged ab6ut 24 years caste Brahmin -, religion Hindu 

do hereby solemnly affirm and verify that t he state-

ments made in paragraph I to 6'a.nd .8 to 14 L-r6 true 

t o my knowledge and those made. in par,-jgraph ? of the 

O.A. are true to my legal advice and - I have not 

suppressed P_2j.y materi~j facts. 

AND I sign this Ver:"LficL;tion on this - r/Z- day 

of. 	 1 1.996 at Guwahat i. 

Isla 
17 1 

OL_~ 
A' 



It 
	

RAILWAY SC/100 	97~ 

N. F. RLY. 	4*40 

... ...... . 	 ............ 	 .. . 	 ...... 

5f ............................................. 

aij erl I, e PO  
at" az'~41  

ee r 

e, 
WOO 

'ece-'  

f4'ez?d ez 171249.-~ 41  
Wf 

J el ki 	 ctz 

al 
Neta i Vidyapith' Rly.. School, Pandu Dated, Pandu 

Gauhati-I I 
..... . 19g. 

CO  
& 



f 

(~Q 	 OFFICE OF THE PRINCIPAL 

NDU COLLEGE : PANDU 
GUWAHATI-781012 

'4~ 
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j. i a 
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el 
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Dated, 	u o  
I q ; 	 ~' 4.vuAir2lz - 

The J 	 Tar du  colIC&C, _9 

coscl ,  Al. 
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0 

0 
0 Ic tarial Pract India Carbon School Of Secre 	 0 

(IF. AX. AMLIRM]EID 13 -Uly-, ID1140 ) 
LAKHTOKIA, GAUHATI-I (ASSAM) 

0 

C3 

0 	 E3 
C3 

0 	 DIPLOMA. COU R SE 

CERTIFIED that 	Sri  SaLtyanamyan GoswEfni, 

has completed the DIPLOMA COURSE in the following subjects 

0 	 at this institution and passed our Examination held in the month of 
	Jul Y, 

0 	 994* 
0 	 1 --- 	

V-f~YL:IEWRITING 	(ENG~-ISH) 	 C3 

C3 	 r-eHORtHAND 	R; GLI SH 

C3 	
and 89~ig ~lty-l—  words 	

C3 
C3 	 He 	has attained a speed of 40( Fb-r-t-X)- 	 0 
0 per minute in Typewriting and Shorthand respectively. 

He Strm has acquired the k nowledge of using and taking care of the Typewr iter. 

His / 4_P-T conduct and character are 
	GOODe 

*:54 C3 

A  .1 CO 
Secretat-11. 	 CHIEF 1, 

NInIBER SECI 	 ",tics Practc& 	India Carbon Schoo ~cf Secrr3,WSF?rrVAtice 
4b @'36 	c~ India CarbonSl— 	 UNA rL. I 

Gauhati-1 Gauhatk-l- 	 Gauhati-1 	GA 
NINTY FOUR. 

the 	T 1U1 E 0~,  TI! 	days of 	 Ninteen 
C3 	 issued at Gauhati 

C, 

C3 	 000 0 00 000 00 000000003 3- 11—n 0 C3 



Awt 	of,~~ ucation of N(_'11-11'. (ii;) Comp­ ~o - cc  t 0 ~~ acll t 

1-til-st! 1%,lediuni. AGE: 20 to 40 ears. 
ACHER GRADi~-! NO. 	ASS-71'. 'I - F, '  RAU'Al/AY NOT 111C E 	

'RCIE WIT11 S PE'CIA PAPER Il i  KING) i s a! I" , 	 '. 'L 	\N 	it 	c e 
R,-;- 	2f10o, ,' 	for Asst-IM'S" Nledium Rallway Iligher N'r OARD RAILWAY R 1  CRUITIMr 
~ '('()­ IWY S( 11, 101- T" , 	but. likely to be ma( i~!  

Iwrn)iirwtii. No OF POS'! I (SC). QUALIFfCATION :(011nd mv  XIIATI 0091-Ve in Commerce with spe (- ial l3al er 
Hanking. ~ ii) University Dugree/ Diploma in 1_~'ducation' 

R q S GUWAHAII 	Statioll, Road, Guwahati -7810,01 	 Tc;lching, or 1 1 1tograted two years Post Graduate course o f 
lzegi( )!Nd Collellvs of E'ducation ofNCERT. (iii) Competence to 

Date: 26,4 95 	 tcach through Assaniese Nlediuni. AGE: 20 to 40 years. 
W  

NO. 1 95 	 CATEGORYNO. 6: DEMONSTIZATOR (PURE SCIENCE) it) 
- E 10 N : 0 3 '.5 	 scale It's. 1400-2600/- for Engiish/Bengali Medium Rad ay 

DATE' OF Pr -131,ICA 
CLOSING DATE:P ~6 95 	

w TC111p0rW_y but likeIN to be made permanent.,  NO OF 
I 	 1"O.'ST : 2 il -IR I -SC). QUALIFICATION : (il IInd Class 

	

Applicahows are jlivit ~ , d in prescribed ,pplication Form 	
Bachelors D' 	I 	I 

	

ohN.inalfle from Ilie important Railway ~Iatiolls or in a 	 C91-ce W i th Pi 4ysics, Cheinistryand onesubjecto'ut 
ofliotany,' Zoology, 45," ' niarks can be considered equivalent 
Lo lind (,lass  where there is no demarcation of class in 

	

size :11ick paper, 0111 ' \1 ofle 'Side) for the following teml)01"Iry 	
Bachelor's Degree. (ii) University Degree/ Diploma in lms-,,~ hkoly to he porinativiii oil Ihe Northeast Frontier 

	

Pail"vay. Applications c.omplete in -,ill r 
. 
espects along with 	

I"(11 'Catioll/ Teaching or 4 years integrated Degree course in 

	

tary, 	
ication of NCERT. (iii) Competence to be,  sent, to  tht,  Assist ant SeCrc 	

regional colleges of Ed6 
Icakll (111:01-1911 English and Bengali Medium. AGE : 20 to 40 Raihvay  RecruiLiTiew, Board, Station Road Guwahati-7RI (IM 

Assa'n Lin er certificate of posting so as to reach the Board's 
(~ I F, C_e7l n or before 17A0 hrs. of 9,T).'95. The applications can 
also be droppe(I in the "Application Box" kept in the RRB 
Offive before 17.10 lirs of ~).6.95..YMPLOYNIFNT NOTICE NO. 
NNE) CA.'r~,GOR-Y-N~)-.-AQAINS'F. ~VHI.CH-,'I'IfE..CMqDID-kTE 
A.1 1PL!ES MUSTCLEARLY Bl -_' ~VRFITEN ONTIIETOPOFT I  HE 
CO ~JER  ENVELOPES POSITWELY. 
DEI'~~RI'MENT:,NIANAGING'P'BRANCfl: 

CATEGORY NO. I : ASS77. TEACHER GRADE -1 
(BOTAN`Y) in scale Rs 1640-2900/- for English/ Bengali 
Medium Railway School. Temporary but * likely to be made 
perman., n L. No. OF POST : I (UR). QUALIFICATION : Ifnd 
c lass Niaster's Degree in' Botany. (ii) Oniversity Degree./ 
Diploma in Education/ Teaching or Integrated two years post 

graduate course of Rcgiont~ Colleges of Education of NCERT. 
(iii ~ Competence to teach through Englisli and Bengali 
Nledium. AGE: 20 to 40 years. 

CATEGORY NO. 2 : ASS17. TEACHER, GRAD7.1 
(PHYSICS) in scale Rs, 1640-2900/- for English/ Bengali 

N-ledium Railway Higher Secondary School. Temporary but 
likely to be made permanent. NO OF POST : I (i 
QUALIFICATION : (i) 11 Class Master's Degree in Physics. (ii),  
Unhersity Degree/ Diploma in Education/ 'reaching. or 
Iz1tc1­.atcd two yca_~ post Graduate course of Re0onal 
Colle-es of Educallon of NCERT, (III -,, Comreten(-~,  to [each 

wid 	 :20 to 4'. ';eai.; 
CArEu0*xY NO. 3 : ASSTT. TEACHER GRADE-11 

(SCIENCE) in scale~ Rs 1400-2600/- for Assamese Medium 
Railway School. Tt;mporary but likely to be made permane' nt. 
NO OF POST JJR). QUALIFICATION : (i) find class 
Bachelors De&ce with one of the following group of subject, 
45',, marks can he considered equivalent to Ifnd Class where 
there is no demarcation 61 class in Bachelor's Degree. (i) 
PhY.sics, Chemistry and one subject. out of Maths./ Botany/ 
Zoolo&-v. Or (ii) Bot.any, Zoology and one subject out of 
Physics/ Chemistry. (2) University Degree/ Diploma in 

E'ducation/ Teaching or 4 years integrated Degree course in 
Regional Colleg.: ,s of Education of NCERT (3) Competence to 
I cacti through Assarnese Medium.-AGE: 20 to 40 years. 

CATEGORY NO. 4 .: ASSTT. TEACHER,. GRADE-I 
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING & 
ACCOU­NTANCY) in scale Rs '1640-2900/- for Assamese 
Medium Railway Higher Secondary School. Temporary buv 
likek' to be made permanent. NO. OF POST : I (S 
Qu k I ALIFICATION : lInd Class Master's Degree in commerce 
with special paper Book-Keeping and .  Accountancy. ~ ii) 
Univorsi(v Det!ree/ I)inlon):? in 

alt_ 

5. 

years. 

61ZYNO. 7 	 'In's c a i RAPHER',  (ENGLISH).  
'NO/Ir. NO OF PO~ 

1 
	 11 	ST : 10 (UR-5, SC-2, ST-2, OBC-I). 
QU, ALII'_'fCA'TION: Matriculate. SPEED: 80W.P.M.k,  40W.P'.M. 
in Shorthand and type-writing respectively. Knowledge of 
H 

. indi Stenography is an additional Qualification and will be 
givell prefercnce. AGE ~ 18 to 30 years, 
DEPARTMENT; MEDICAL: 

CATEGORY NO. 8:8TAFFNURSE in scale Rs. 1400-2600/-, 
NO, OF POST: 14'(UR-8, ST-2, OBC-4). QUALIFICATION: Tile.. 
candidates must have passed Matriculation or its equivalent 

;examination and possess a certificate as Registered Nurse and 

Midwife having passed the three years course in General 
Nursing an 

' d 
six months course in Midwifery from a School of 

Nursing or other Institution recognised by the Indian Nursing 
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance increments on the merit of each 
candidate under the sanction of competent authority. On 

selection, their names must be borne in the Indian State 

Medical Register.They must be able to speak in English, Hindi, 
Assamese or Bengali. AGE : Between 20 to 35 years with 5 
years relaxation for SC/,Sr candidates. Both Male/ Female 
candidates can apply. 

N.B 

I 	(i) A General Relaxation in upper age li.mits _'or n11' 
communitic-s/c- .1, _'y 
~ iez­ra !) ~!Gides t1e age reiaxf-tion given in par`a-2. ~Thfs 
relaxation is applicable for 2 ye4rs with effect from 15.7-94. 

(H) The Candidater~ must have acquired the essential 
qualffications as laid down at the time of submission of 
.application. Candidates who have yet to appear at the 
examination and whose results are withheld or not declared 
are not eligible to apply. 

GENERAL INSTRUCTION 
1.1 	ABBREVIATION USED : SC - Schedule. Caste, ST 

Scheduled Tribe, UR - Un-Reserved, OBC - Other 
Backward Class, I.P.O. ~ - Indian Postal Order, EXSM 
-E)c-Servicctr ~ j,_n, PH-Physically haid:capped, 

1.2 	The number orvacancles shown  may  be  increased or 
(f,  C I e _Tll (1 (1, 
~_C/S~'_r/OBC candid ates can apply against till posts but 
they 

, 
will have to compete with 'UR ' candidates. -  

SC,!ST/OBC candidaies need apply strictly against 
t  -ir respective vacancies only. he 

AGE IAMIT: 
2.1 	The age will be reckoned as on 1.15.95. Th e upper age 

liniit is relaxable as under:- 
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o ke 0 1 R o s ting) 	Station Road 
Guw(%hati-1 X01 	
Ba tot 1 Y10/95 

Gar(I/Coll Letter for WEED  T&ST of  8o,  W. I 	Q - 

To 
'Shyl/swt. 

A011 N'umber is 

You iAll not be 
1161;1i ttQ(1  fc -  ti'le -Spobd Test 	'Vivo-Noce Test - withc~ 

	

Cp -, '. Letter/Admit Cnrd*This Call letto r/ 	
;P  

416"it Cord"' llwover does not itsOlf give any entit-' 6  
lCMN)t for ­, --lection . 	 .17 
IU,UU 1 1TM& -J'T SZLBGTION ~ FOR THE POST OF J 14STENOGI-W) -SC,4Li3 Ps. 12k'0-204 ,O/-jGATEGORY N0 a,  7)UNLER WRLOYM4 
1/99 I)n rvnn ~ -nn 1 

AW44  I " IWINU 1,Wt 1W"LWAY 
14 	Wit]' reference to your application for the post mentioned n bo ve I in r-spons 10 th C~r_lqn.t,N6t 

	

i -* 	tea" ~bovc~ f, ,yq,4 .  a C ;L , 
11 ereby ,(Jvj.~ ed to attend ihe office o*f Chief Personnof 

on 4,11,95 at 9.30 Tez~ t. 

0 Vi v ri—V6 C 4J '; T6 8t -0  1 tH *  ~L'Cc ~ls'SfUl''col]dJ.1antc's. *- 61 .,S~'Bcd. 
I) eld' 011 8-11,95 at Railway Recruitment BtardpGUwabatip 

-Stotioll Ito aC, Gujj ~j.hati_j, NO Sq"T8 C4U  LETTru-1 FOR Vl:~A-VOC ' 	T wl u, 	 - 	_ _ 	 49.10W Ctindid7t­ _~jhllul 	 . TJ ~ 0, 0 flog,  08 
1F;11j"(1 ~ o 	01J. 7 (q.,.Ico oil a~ 6911*95 [,.utl uiust , cju i (u (j jj t qs , ~I)U. , ~W` 
11"I"- fy jJ1 1, 'U' sPeed - tost Ofu'80 words por minute j sho41d,,app 
t1 l C V1v ~i-Vor_ ,-,;Tost on 8 .i1o95,Thereforep your. preselace,wni',~~ I 	k 	. ~ 	I 	ij 

	

mor,,o,AfI,igj. 4qu,r, 4ays mvd,you qh 	v) 
Y011 st -ouYcPbr-iri~ j~our~ 'M :drigiiinI 

' 01 o"L", --lith i'dSlJccti ~e ~Idiploma certifloate*i` e. Shcrtband 
& , T 	 r 	 t yvc;) 011 	 -Vive-Voce Test.The S,)/,iT cvnd ~dntcs also taust 
1))-o G,  11 of! JI V  CnL-te/Tribq .  qoi~tificnte t. iqlo,  tirao ,  o,T Viva-Voc ,e Ust" ,  

RU q1j 'c 

	

. fox~ , , postpoilmcnt of the-Latc 	 test and.-ViVa 
t1ist, :~A)X=t..bet. con side red ..,Rnd.no' .,qb sen tee test wi'll be held, 

) 1 's 0 ', di.x1ccted , to bri.ng'tbe C .ri*gfinra Call letter.;f -or 
C Xit tell, t ,;Nst hel-d o"n"VeS.9 5 

64 	j) p 	jai g 	
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'ScCrclVaiiat. ,  (,ireq 
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11 i 0 tr0 Ct1Y by P 'colidid,-ite 6r",r_,hy bc - dy'an"his 	rcqi: ej ting'.' 'izndue 

	

onc  or 	c , 	ila Qn1l ,sider,-itioil )or the recruiWent will r 	 jdi(,,tc 	b.le 
L 
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'Q411L UN7,110! OTT-OIN—UP-MIS 
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A.~ V4136!.s 

	

I ) Y , I t 10, 	(10vi r, ed f  V.)  incrozise tfi C 	 r L'I i'll ci .  -. vlid 
Ix. , ") III,-: : to come " ou t - suc C es sful . ill ! t~ ,  e r  

j cectod poed ~egt to b6%held on /1.11.95, 'W..'-,~ot .I 
1,0 hr;:x.,ly nt.tested 1)hotostjit copics of a_-.1 
Prites ­.nd Mnxi-.sheets PI-i(. ot'c'er c(,, rti:^ i( - ;­." , 	 the 

-1. pt. t.110 tA1.%( ,  of 	 1'e."'; 	 bi 
tut;t Q X flu vr) 1*(''; 	)("r r ~Jin ~ 6(,' 

il ly 
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SLII 	Jta erUi tr~lellt  
selection for the p os t r  of 

Jr-stLnOgrapher sCal e  Rs. 	 . lish) in,  
I  M on t 	

12oo-20110/- und , Notice  \,O.I/g 	ler EJ11pl oy- 
mad G,,l 	 catafr 	No ~ 7 /PAII ~G t s Indelit X0  -> 0  27/216/ .11 dated ~ .',.q 
t'U13/2/Rectt Pt 	 Li-72 

5 . 
Dat e 01 ,  1 ,1rittell  

I'Ost; 27-,q- 95 L c  0  .1  Sp le d 	Test: 
1)at e Of Speed 	Test: 04-11-95 	fol,  80 	Ill.% 05-1.1-95 Date  of Viva VOce Test 0 	 fox-  6o i v  1' 1) Date of 

approVefj : O"-"-95  
9-11-95 

*1 

The selecti or, 	
D' ') -11-11 held tile v; , ; , vc),cc  

test on  B- 11  95 for ' 
grapher (Ung ) 	tile rccl-uitment Under Employn 	0 ' J , *.-Steno- 
Cat-NO-7 in scal e  ij . 12 	

, er, 
t "Ot ' ce  '~"0 -1 /95 

16 (uit-jo 
-9 SC-21 S7-2,15EIC-2 

00-20 ,',0/- qqck 11c,"s  foijIld  

tile said post and their ) Ctlll "' d AtOs suitable foj~ 
Gm1pl"4 	 names a-rc reco,-,j*jae-,ded t' P.Railw ayAlaligaori ;n 	

i1ir"t, or  
HUI T. 
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To 

The General Mazagerg 

Subs Appointment to the ,E- Ost of 'Junior 6tenog rapW 
in pay scale of Rs e  OO-2D40/- 'Per month# 

Gir t  
We humbly beg to bring to your kind noti6e 

that our names were recommended by the Rallw# 

Re.cruitment,  Board/GumhAti for appointment to the PQ  \t 

of 'Junior atenogriphorl(En6ish) In 9"cale of po 
Rs,mo.2040/.. p.m. as published in 'The Assam Tribunse 

dated 12.12.95 and 'Employment rimist dated 23 *12*95 etc* 

air I  we are eagyarly waiting for a formal 

,ppointment letter since December'95. Vie shall doom It 

fevoarable of your kindly look into th6 Matter QW 

arraxige to Issue ,  the appointment letter at the earliest* 

Thanking you s.  

Dated $ 10 * 6 *969 

Yours faithfull3ro 

(Satyanarayan Goswami) 
(Selected cAndidatO3 of thO 
Junior 3tenographer) 

46. 



	

Imp") 	 WAY  NOTICE-' 	 Cclegory No. 26: BE (Mechan-,cal). 
Category No. 27: Diploma in ~ Iech. Engineering 
Category No. 28 Degree in Mechaniced/Electr ~ 

C  lege. oll 
CrA~egory No. 29 B.A. with Hindi as elective sut 

n grduate with English as a subject plus a degree 
standard of B.k (Hons) in English and a degree 
Category No. 30 : Diploma in Civil or Mechanic; 

	

A a 6LrWAJ1AT1 	 qualification of Diploma ~n Civil Engineeringbecor 
them. 
iCategory No. 31 : Degree in' Civfl Engineering. 

RAILWAY RECRUITMENT BOARD - GUWAHATI 
Category No. 32: (10+2) with science and Maths. 
Engineering also be eligible. 	 I 

STATION ROAD, GUWAHATI-7810f.',l 	
CategoryNo.33: Minimum ITI certificate in Dr ~ ft& 

	

L----DATED:  20/06/96 	 India, NCVI') in Civil Sngg. from recognised Instif 
~-~CU)SPIN_G DRIM - ~30/06/96 	

duration. Civil Engg. Diploma holders and holders r 	impo Applications are invited in prescibed forms obtainable Morn any 	rtant Railway Station 	Institution 'k il also be eligible. 
ir in proforma application given below (to bc neady typed in using one elde only In astandard size (~ategory No. 34 : MaLric plus 3 yrs. diploma lit C 
Lhickpa r) for~ the following ~emporary posts, likely to be permanent, in the Northeast Frontier PIC 	 recognised i~.otleges. 
Railway.ApPl icationscomplete In all respects along with required cnclosur6 should besent to the 
,kSSIS-rA.NT ~EQRETARY, RA'ILWAY  RECRUITMENT BOARD . STATIONJ  

. 
_tQAD,_GUWAIiATI- 	

Category No. 35 -'Degree in Civil Engg. Departmer 

_f8_1  65 1., ­ASSAM under certi-ficate-of po-Sting so as to reach the Board's office on or before 17-3 h-r-s. 	
Category No. 36 Degree in Civil Enginepring Dep 

j cgfi~tegory No. 37 Univers de 	preference t Lty_grm of3 /06/ . i~'applications can also be dropped in the "Application Box" kept Ln the RRB Office 
fort 17-3 lirs. of 30,!,16/96. 	 Honours & Master Degree. The candidate sh6uk 

minute in Ung]L,,;h ~ r 25 woradUer minute in- Hi 
EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES 

	

. T 
	

i5_rescrFb_Q -ed~~c-a-tional qualifficat on. 
.9USTCLEARLY BE WRITTEN ON THE TOP OF THE COVER PNVELOPES POSITIVELY.' Catepry No. 38 (i) IInd class Master's Degree ~ 1 

University Degree/Diploma ih Education /Teach i 
CATEGORY 	

course of Regional Colleges of education of N.C.E.R. 1* 	 SCALE 	STIPEND 	VACANCIES 	SEX PERIOD 	AGE ~qo 	N~ME 'OF 

	

THE POST 	OF PAY 	DURrNG 	 - OF: , 	AS 014 	-medium. 
TRADUNG UR-SC ST OBC TDTAL!,. 	TRAINING 014)5-96 	Cnt~goryNo..39: (i) 11nd cla--A Barhelo'rsDeg ~ee' 

0 WtO4­01'02 	- -08 	 18 v MT ?_~t~nographer,(Engl~h) q 	 td  3Mii 	Botany/Zool6gy. 46% marks can 1;e considered 
'  5r. unior ngineer:;` Ap 	 demarcation of class in Bachelor's Degree. (ii) L~piv 
Sig/GrAl 	 OR 4 years integrated Degr~e course in regic Appr. Signal inspector/ 1400-23W/- Rs. 1320/- '07 02 04 -Wv' 14' -  Both 24 months 18 to 25 Yrs. 

. ­ 	- . 7. ~ ., - 	 . .. I I 	I .. - - 	Competence to teacfi through English and Bengal' GrAl 	 1360/ 	, , 	". 	-. 	r 	, , , 
Appr. Tele Communi- 	1400-2300~ -; Rs. 1320/- .07-02 02.- 02 	13 Both 24 months 18 to 25 ~rs. 	N.B. (i), A'GENERAL RELAXATION IN UPF 
cation InspectoriGrAl,: 	 1360/, 	 CATEGORIES OF CANDIDATES HAN79 

6. Appr. Tele Communica- 950-1600/- Rs. 9r>O/, 08 03 06 D6 	23 Both 12inonths 18 to 26 Yrs. RFXAXATION GIVEN IN PARk2. T~ Ic 
ti on 14xinudner/.GrAll 	 WrM-EFFECT FROhf 4/'8/95. - ` ' 
Tr. Asstt. Draftsman 	l200-2O4O/.- ­Rd, 1200/-. 04 01 01 01 	07 -RotK 12 monihs i8 to.25 Yrs. 	

- 1; 	-QL (S & T) 	 N.B. (fi).THE ~CA~WIDATES NfU,7; LAVE A ~'. 
LkID DOWN AT THE TIME OF SUBMI- Tr. Electric Foreman/ 	2000-32007 ,  Rs. 2000/- PI 01"- - 	02 	Both %12 months '20 to 30 Yrs. 

STA/Depucy Shop SupdL 	
I 

. 
3. 

1 
 3 

1 

 oth-  - 2 	 2 Yr-,. 	
HAVE YET TO APPEAR AT THE E 

S. Appr.Mechanics (Elect) 1400-2300/- Its. 140 ~̂ /- v^3 :%6 01 03 	 month3 IS '0 	 "k-1y"-LD 01 Z ',-'0T, DEC"RED ARE 
9. Tr. Asatt. Draftsman 	1200 2040J. Rs. 1200/- 03',03 Of of 	06 Both 12 months 18 to 25 Yra. 	1. GENERAJL FN&MUCM­N 

(Elect.) Ep 

	

400 	o. ,  NO,% 1% '14 Iti" 	 14 "A" 	F­  I 	/- - 	 0.1 	L­~ t:. L n. a n 
n% Head Draftsman 	1600-2CMI- R 

. 
s.1600/- 01 	 01 	Both .12morrths1'2Oto3OYr3. 	 SC=Scheduled Caste, S-N-Scheduled'Tribe, I 

LP.O. =Indian Postal Order. (Elect.) 	 _J 	 I Trp-Mc Apprentice 	1400-1440/- Rs. 1400/- 0-6 02 01 *,02 	11 Both 24 months 20 to 28 Yrs. 	.1.2 Thb number of vacancies shown may be incz= 
Commercial Apprenti,,.e 1400 

. 
- .1440/- ft~. 1400/ ,  06 02 02 01 	fl Both 24 monthh 20 to 28 Yrs. 	1.3 SC/ST/OBC candidates can appiy against U 

Physiotherapist 	1400-2300/ : 	- 	.01 - - 	
1 
 -01 	'Both 	 18 to 28 Yrs. , . candidates. SC/ST/OBC candidates need ali 

Staff N u rse 	 1400-2600/- 	- 	13 '04'02 67 	26 Both 	r7 / .  20 to 35 Yrs. 	 only. 
Phaiinasist 	 1350-2200/*- 	 04 .01 01, Oi 	07 	Both 	 20 to 30 

	

Yr 

. 8 

	

2. AGELnM L7. Lab AsstL 	 976.IW/- 	 011 ,  01 - 	02 	Both 	 19 t6 28 yrs. 
18. App.*Mechanics 	1460-2.300/­  Rs.*1320/-..  04 02 Of . 01 	081.  Bo.ih 24 monL. ' 18 to 28 Yrs. 	2.1 The age wi]ll be reckoned as on Orl-06-96. TM,  

By 5 years for SC/ST candidates and by 
19 7Y. Deputy Shed 	200 

. 
0-320OZ- R& 2000/-'- .  - 	 01; Both 2 months 20 io 30 Yrs. (b) By 6 years for Bonafide displaced CZds 

Supdt(Elect/DSL)- 	:3 	 (c) I~y 10 years in -case of physically handic,-. 
2b. Appr. W-chanics 	14W-2"/- Rs' 320/- _04. 01 02 .01 	08 Both 24 months 18 to 28-Yrs." 	 *(d) Upto the age 40 years for "RESERVISTS' 

(DSL/Mech) 
2 1.. Appr.-TYain Exami*ner 1320-1350/_­  Rs. 1320/- 1 06 03 01 '~P2 ~42. Both. 24 months 16 to 28 Yrs~ ' 	 .(e) Upto the extent of service rendered by G- 
22, Tr. Asstt. 	 1200-2040/-' Rs. 1200/- Al 01 	 02 .  Both 1'2 rnonths 

- 
.18to28Y 	 Labours/subsCitutes provided that ih# . .1.. 	". 	I 	r 	'... 	% 	, ... , 	 . 	I 	.. .1 	. 	I 	. 	I 	 - Draftsman (mech.) 	 (continuous orbroken) subject to the co 

Draftsman (Mech) 	1400-2300/- Fts. 1200/- '62 1, 2 01' ~ 	03 	Both 24 moriths 18 to 28 Yrs. 	 ministrative offices of the Rail ay 
. 
org. 

	

s 	 ~v ,C_1  
Ap- 	emical. 1320- 	 25 Yrs. 	 M_ 

, _ie  

	

pr. Junior Ch" 	204l6/- Fs.1320/- 02 - 	0 	'03 	Both 12 months 18 to 	 e 	ties and Institutes upto 5 yea 
.etallurgical AssLt. 

0 	
pper age limit of 36 years whichever is 

26.7i. Chemical 	 1400-2300/- Rs. 1400 	02 01 , 	3 	12 months 22 to 30 YY 
er age limitin case of widows, divorc(- & Mettallurlicul Asstt. 	 J.)p 

26. Tr. Deputy Shop 	2000-3200/- Rs.2000/-, 01 01 01 	03 -  Both 112 months 20 to 30 y 	 their husband but not remarried Sha'I b 
Suptd. (Workshop) 	 Upto ma.-.,imLm age of 45 years for repat 

27: Appr. Mechanics 	1400-2300/- Rs. 1320/. 05 ~ 02 01 02 1 10 Both 24 months 18 to 28 Yr& 	 to India on 6r after I st June 1953 and 
(Workshop) 

	

	 P ak-Lstan (Now Bangladesh) on'dr after 
2000-32 Appr. Chiel'Train 	 00/- fts. 2CM/- 02 Ol.-. 	03 	Both 12 months 20 to 30 yrs, 

ExLminer 	 I 	 I . 
HOW TO APP 

1-lindi A,-stt. GrAl 	1400-2300/- 	 01 	04_ 0;_1 	Both 	 !8 to Z8 Yrs. 	3.1 Candidates s'liould a-)131y  in their own hand7 
--th q . 	 INM(notin 
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From Our Correspondent 
BONGA]GAONN, June 18—A 

ineeting of the Bongaigaon 
District Development Corrimittee 
was held on June 10. The 
ineeting discussed Che imple-
mentatio'll of special he8J*,h 
check-up prqgramine for pri-
mary school students.in  the 
district ,  and asked the Joint 
Ditector of Health Services to 
prepare a plan to cover all the 
caude- rits of 9631P sclipols in the 

Addressing the meeting th 
lh ,.aty Commissioner, Aftab 
Ahmed requested the ]leads of 
various development depart-
merits to submit I'Were plan of 
action. to develop the district 
with locajly avallable res6urces- 
The meeting also decided to 

Bongaigaon town as per Land 
Revenue Re-assessment Act, 
1936. People who want to subMiL 
oiijections to theenhancementof 
land revenue may do so within 
six weeki from the date. of 
publication of rifixation notiri-
cation in the Assam Gazette, says 
an official press release. , 
Laivyersl resentment : The 

Borigaigaon LANN.-yers' Msocia-
tion opposed tile move to 
transfer the cases under Railway, 

oii) 	Act, Motor Acc-'()eilt 
Claims. Workinen Compensation 
Act, Consumer Forum etc to 
Guwahati. A resolution was 
adopted to this effect in a ,  
meeting of the Association held 
on June 7 under the president-
ship of Sri Gopal Chandra Das. 

Sarkir convicted AbdulRallinan 
of Monalwcha village under 
Manikpur Police Station -to 
undergo rigorous imprisonment 
for seven yeaTs and to pay a fine 
of Rs 50,0000 or. in default to 
undergo furiher rigorous im-
prisconment for two years under 
Section 447 of ll'Cfo,- murdering 
Kanteswar Das of. the same 
village. 
The accused ~,bdul Rahman 

attacked Kanceswar while 

February 27, 1984 wich a jadii. 
The injured Kanteswar died on 
his way to the hospitaL 

Sri R IN Das, Public Prosecutor 
appeared for the State whH ~ S. - i 
M hiahmud, advocate defended 

. .. From Our Correi ntrLLU 
A~N,'J u ii e 18 	T h ­  I r, 

aged in betive-cii 0irteen and 
of 1)uhikjan and at. differen ,  times d 
created quite a.sensation i;i the oil 

Altogethernine boys, all studei 
of the loc&Uty, were reported missi 
three were traced and reseund b%.  j: 

A large number of paretits. gun 
educational institutionbs of Dulia~ 

convened by the offlcer-in-charg ,: 
June I i* to discuss the situation a: 
prevent ion of further twcurence of 
. ~ :-M-P ~ '-* - - ;11 -.:- V0.4-t ~ ~

2 

any extrea;lst cmult in the rece. 
suove-ed that. some driig tra.Mckv 
lurv_,~ tlie4e adolescent boys to carr 

The police administradon has v 
and gue-Mians to be alert to keep i 
their adolescent childrtn nrid to P ,  
they go out tor private tuldonaRet 

7%.rlr "MOInift" I gtm ut.=e 	L e 	water. 	resources 
available'in the dLiali trict, and the 

i ite met; ng UAjJL"- 

ment at the'al'ove n~ade by the 
a 
dequate qtepr, hpve been tAken i.. 

cornmu'nity polytechnic scheme Government without consider- mi-siling boys. 
of Borigaigaon llol~technic for ing the difficulties and financial By A Staff Reporter 	I -The names'of the missing lxiys ~ 

the 6enefit of dhd youth., implications 	fbr ~ tile ' litigant. .; 7" GUIVAEATT, 	June 	18—The ClaaolX, MonomT.ljPnChe0a(l5)( 
land, revenne 	The State public. failure 	of the 	N 	Raway 

authorities to appoint any of th ~ 
Class IX, Ga-fiesh Ch. Gogoi (14) C, 

'has (3overnment 	decided 	to' Convicted for mn-rder - Th f 
16 successful candidates in the 

ClassIvil and Raul GO& (14) Cla- 
.nhance-,',  land. 	revenues 	of e Session Judge, Bongaigaon, hl 14 

'Ipo~t of Stenographer even after 

11V0AS'r.h"'.jj_Y 0,  Tn bamb' 
~ ,"~ix"monLhs from, the date of 
j.- announcement 	- of 	interview 

UAL LL results, for the*  purppse, has been TfA~7 InD 
VVI 	r T&Tlro 

f  a 
. . viewed by the conscious circles 

VIl lf-ITCA 46,  pirvn ri n" I 
here one more bid to deprive 

je t the indignous people of j0 GUWAYIATI, Jime 18—Tht! 

'Frorn Our Correspondent % 
AZARA, Jurie 18— A work-

sliopotiLhe'i,.ecessit)-otba it-.iboo 
crops and its presen ~adon -w as 
held re~celltly at the Vord-
cultural Pesearch Station, KaJii-
Kuchi. 

Participating in 6e workshop 
as chief . guiist, Dr Wok 
Buragoltuin, of Gauhati Univer-
sit y. explained the significance of 
hu,111500 use. 

He stated that bamboo Is also 
des~ribed m -green gold' and 
-timher.~f the poor peopW. 

Dr 131pin Khangia, Associate 
professor of. Biswallath Agri-
cultural Conege and -Sr.i 1kni-
madhab Baruah,' District Agri- 

' bf, culturai 	-icer also attended 
t he work-shop. 

E~r X 
' 
hangia expkdned the 

techiniqUes and utU1.9adoil Of 
bamboo c"OPS In the . field of 
iildu,itry.DrBasailLaKr.C,hak, ra --  
barty.  of A ~sum Ag--icUItu ,-̀ e 
Universitv.. ­,Z tn.e ollest 

opportunidei in the Railways by .;" -Central ConinIM;'e. 11,eeLinq of 

for 	Revenue t 
. 
and 	SeriCuhllre 	SOMIe. vested interest circles. the Assani lleop!v's Front huld 

'edge- (ind). 	 According to knov-1 	able -re contlY here at Rarbi 13hawan 

strzt~od 	Kam- 	$ourcts, the Railway Recruit- ,Dherna under the chairmansnip of Sr; 

rup district coyrmittee or-the 	ment 	Board, 	Guwa~ ati, 	had Rolirarn Terang, General Secre- 

Assarn 	Press 	Correspondents 	declared ton genet-M, two each of 
Lary 	of - ABDC . and 	M L& 

Unio . n stagO a two - h o ur d h arn a 	the Scheduled Caste, Scheduled d einanded 	immediate 	with. 

on June 7 Ui front of the Orcle ji 7ribe and OBC category candi. draival of Army Operatij)n in i lie 

-office 	of Palasbari 	in 
. . 

protest 	dates, eligible for the post ol' State, says a press release. 

against the killings -~f Parag Kr. 	'Stenographer through a news' The meeting auended by till 

Das, 	&xecut'ive 	Editor 	of 	paper'noLification on DRcembfn-. the newly eleaed NILA-s of.ALSDC 

Asomiya Pratidin, Pabitra Nara- - to 	1 2, 	1995, 	N,, Os t 	o f 	tl~jse  job ..~ and 	representatives 	of other 

)-an Chutia, nipak Sargiyarl and 	seek~rs were local youths. 	I Constituents namcly Autonomy 

M& an I!( L)eori, 	 But, despite the."(! be,ing some  Demand Struggling 	Forum 

South Xamrup' Pr~,ss 	Club, yacancies against the l0s:s. the i (ADSF) Mising Miniag Kebang 

,South Kamrup Nieyv WrIUD-s and m -N,  F Railway authorities have i (M.MK) and CMCM-L), Libera- 

Aztlsl,s 	lussociation, 	Daidiala 	been 	ahegedly 	showing 	no Lion 	discussed . 	the, 	Poli- 

Luitparlya-Dal, Azara Aniaijyo6 	ultlerest to absorb any of 	tl,6 ,-* tical 	situation 	of 	the StUe 

Sanglia. 	and 	Dakiiin 	ktilleup [.>'elected candidates, allege thV A  f 
aiid the'oi 	is ationa) position 

Sasetan Parishad 	also sat on 	SOUrce-9 '~'-~"`swd 
or MIV and also adopted APF.s 

on tht bjrnin'g Mum dharna. - . 	 Salyendra Saxrna 11.Y The Kami-tio dis-tria corrimi. 
Rientonal V  The ineet ing  described rpne ,  

~ tecl of AJIM later submitted a ed &rjny Operations In the Sta ,.,c 
memorandum to Ll ic  coinpetirtL 	GUNVAHAI' 11, Jun ,~- 	18— 	!11L the name of solving the ULFA 
aUthority dem-anding adeq6"t-Le 	4,- 

" a 	
of 	the problcm 	15 '1110SL 	tinfortunate 

secill'iLy 	to ' '.0v 	journalists, 	11166tulion of E~ngiavers tindia) 
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T  TUE GE NI i.  VE TRI BUIVAL 

GTJWAHAT1 BENCH, 

IN  ME MATTER  OF : -  

0,A. No. 144 of 1996. 

Shri S. Goswomj 

Vs. 

Union of Indio & Ors. 

AND 

IN  LI.IDMATTER OF-  s- 

V N 

eo oe 

~7 

Cv 

APPliannt. 

*** ResPondents. 

Written StOtOmcnt for nnd on 

behall: Of the rcsPondbhts. 

The answering Teapondonta beg to state a s  follovs  __ 

1* 	iThat the answeri ng rcBPOndOnts have gone throtigh 
11 COPY Of  the CIPPlicc',IiOn filed b k 	 y tho applicant and have 

understood the contents thereof. 

Th ,"t sqVc and except til e stltemOnts which are 
sPccificallY admitted he:~e -in- below 9  other st,.1tonents no do 
in the npDlicntion are 00tOgOriCally denied. Further, tile 

stntonents which are not borne on records nre ')I,-o denied, 

Thrit with r09,1rd to the stntenerrts mido in 
Plrogr,iph 6.1 to 6.430 of tile  . 1pplication, tile rinswering 
respondents do not Odnit ntVthing contr,-)ry to relm-Int 
records of the Case s  

Contd. . .. 2 
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TWIT,  wJAM regard to tile statcr-aents M.-de in 

Paragraph 6*10 of the aVVlicati ont  it is stated that the 
rcaPondent no* 2 0  i 9 e *  Goneracl binnoger(p), N.F. RIilwiy l, 

Guw,'a 110 t i 9 i s not duty bound to appoint the appli cant as  

recorm-ended, by the Railw0Y ROCrUitment Board., Mere 

OmP.InOlMent' does not give indefeasible rigit to be ,Ppoin-

ted. In this 00nnOOtiOnt Provision of Indian Railway 

&- t-i0lishment Yi,-.Inuql vol. I (Rovised Edition 1989) P.,ra 

113 r-iq y be re for i,  od to whil ch r en ds i 	r  a a 	H nto -, li, -  Selection 
of a onndidnte by n Board or a RIAIWAY adninistrqtion 

is, howevert no guarantee of.cmploynont on the r.- .jilway  
which is subject to his qualifying in the Prescribed 

MOdic-01 exqminntion and to his  being othorwiE;e suitable 

for service under Government." It w,18 tilso ,wde clea r 

t o the applicant t1int the sclOctio'n of the candidates by 
tile Rniliny F,,Ocrvi-'U -L-:nnt Bonrd does not confer a y r . n  ight 

on the candidntes for the post through Genornl Instruction 

No. 17 of the Employment Notice No. 1/95, against w1,;ic11 
the nPPlicant rande "is  , application for the Post of Junior 
Stenographer (English) in scale Rs.1200-2040/- *  

5. 	
TbAt with regard to tile stnter-,'C-nts made in pax-,,- 

graph 6.11 
of  the  "Plicnticnt it is stated that the list 

of 16 candidates including the name of tAe applicant 
was recommended on 9.11-95 to the respondent no. 2 for 
,qUointment. The respondent no. 2 in fti-S tw'n while procL, -~ 

ssing the case  for scrutiny of tile bi o- da t,- .1  a nd other 
documents OtC- 18 reOUired l, received from  t1le  R-1 i I wn Y 

Contd,. .. 3 



I'Locivuitment Bonrd along i, ,ith the list of 16 candidates, 

received complaints of allprarctices and gvoss i.'rrogulnritics 

in the SelOOtion process. ConfidontinI letter from the 

Uhi0f Vigilnnoo Officer t  N.F. Rnilwny, Malignon, wris received 

advisirI6 the rosPondent no. 2 to pond offering letter o f 

nppointmont j, the letter of the Chief Vigilanco officer 

in fout, rorlde -is under 

As n numbor of complaints hr 	be  Ivc 	on 

.rOCcivod alleging qdoption of r-In1pr.Ictices in 

t"o  '1- '00vc rccrudtla- cnt Ondtix tile snno ore under 

invOUtigatiOnt it is requested that no nppoin t- 

II-On't  letter for the Post of Jr. Stenogrnphor 

(English) .911ould be i2sued till n  Clcn2',')nCO is 

givon by Vigilonce." 

Thas, in view of nbove t  respondent No. 2 rofr.qincd 

from tnRing furtlior nction for J , ~ suing ippointnorit letters 

to the nUlicnnt- Subsequently the respondent -qo .  2 3-%--coivcd 
a lot tor from :~nilwny Board, for concellirC. tile roc3- uit no nt 

,Proceedings of Jr. Stenographer (Englisil) due to numerous 

LAKTOgularitics detected IDY U10 Vigilance Deptt. Copy of 

U the lct"Or is Onnexed ai3 ANRE)=  R/J. 

That with regard to the stntements mnde in parn-

6-raph 6.12 of the applicltion, tile answering respondonts do 

not admi't, anytidng contr,-)ry to rolovont records of thb c,180. 

Tllnt with regard to tile stntcnOntz mndo in pn3?,,- 

graph 6.13 of the OPPliontion t  it is stated that this is 

0' 

01,  

Con-Lud.....4 
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not relevant with til e  0 ,1808  of 13 UPPlicints against O.A. 

Nos. 142/96 to 155/96 y  who wore roconmondod by the rnilwny  

RocrLatnent Board, Guwalinti. The advOrtisenont Notice 

No. 1/96 dated 20;5.96 war s for additional 8 posts of Stono- 
graPhcr (English) in scale f~ .1 200-2040/-. This has-got no 
bearing withqf tile  panel in qUcstion. 

Another Employnent Notice No, 2/95 9  Category No, 

1  is for tile POzt Of Office Clerk in ec,,,Ilo fb.950-:ft 1500/-, 
This entOgOry is 

- 
quite difforcht, fr-oja. the 0,-Itogory o f 

JuniO r  StenOgraPhOr (English) in scale Pts. 1 200-2040/- and 

,18  such, thic has no relmince 1,jith tile 0,, . )se of junio r 

Stonogrtipher (Engli sh). 

~ 80 	
That with regard to tile statements nnde in Para- 

graph 6.14 Of tile CIPPliention, tile answering respondents 
do.  not acInit anything contrary to relevnnt records of tile 
0,I)SCO 

.1 	0  91 	That tile nnsworing respondents Submit th, . t th 

aforesaid selection has to be cancoll-'d i n view  of  VIrio  L 	 us 
i 2' TOgU,,  1.1rity In(! M-IlPracticas in tile selection. .48 a l:Lvq  , dy  
POil'tod out obovo, more OnPanolmont of a canclid-11to does 
not give Iny indefeasible 

right Of OPPOintmont* The 
candidntes werc- wall aware of the docision to ennool the 
selection. Thbjg said decision lins boon taken in the gro,,  .) ter  
Public interest. 

9h 

4 

10 
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10. 	That the answering respondent,-, crave leave of the 

Hon'ble Tribunal to mbAt additional 14"itten stntcmcnt in 

case the same is fo-und to be necessnry in due course. 

Vint in view of tile fricts and oircumst.qnces 

stated nbo e j  tile instant application is not maintainable 

~ind liablo to be dismissed. 

V E  R  I  F  1  0 A  T 1  0 N. 

aged about 

by o coupa .tion Rqi1wa 	 'working as Deputy Cllief y Service , 

Perzonnol Officer of tile jiortLjej.5t 
~ftontier R,,jilway, 

do h0r0bY 801CMnlY affi2m and state thqt the statements  

made in ptirragraPha 1 and 2 are true to my knowledge,, 

ti-1080  made in ParlernPlls 3 to 8  are trUO to my information 

being nnttors of records nnd the rests are Lay humble 

subrussion before this Hon'ble TAbunnl. 

DEPUTY CHIEF PERSONNEL OFFICER 
NORTHEAST FROIJITIER PAIWAy 
MATAIGAON :.: GMIAHATI 
FOR & ON BEHALP OF 
U-11ION OF IMIA. 

iq SIR WffqW MRT-W 
Y. Chief Personnel 0 -ti -cer (G) 
jo ff~* b~), Tnj~T,1-781011, 
V F. Rly., Guwahati-781011 
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Rajjw.jy Itecruitment Board :: Guwwliati. 

No. RICB/G/41/90 	 Dqted 05-9.96. 

N 0  T  1 0 E. 

Sub: C-,IncellAtion of Rec2nuitnent panels of Stcno& ~ ,nphcr 
(English) in scn10 4s.1200-2050/- under cotegpry 
No. 7 of EmPloynent Notice No. 1/95 dtd 26.4.95 
arid Or,-)ft Teacher (Bongnli Medium) in scale 
Rs. 1400-2600/- under Cnto No. 6 of Employmont Notice 
No. 3/94 dated 19.12-94. 

P.-Alwny Boord vide their letters No. 95/E(RP..,B)/ 

25/13 dtd 7.8.96 qnd 96/E(FaB)/25/13 dtd 21.8.96 hnvc 
cancelled the Recruitment Panels of Steriogrnpher (English) 
-and Crnft Teacher (BM) mentioned on the above Subject due 
to vnrious irregulorities. Hence the Recruitment panels 
of Stenographer (English) and Crnft Tencher (BM) stand 
enneelled. 

Sd/-  
B. Kaita 
Chairman 

Rly. Roett. lbard 	GL-Lwahrlti. 

Copy forwwrded for iaiorn-ntion and n/action to :- 

1* GM(P)/MLG. 

GUA/Vigilance.. MLG. 
Rectt. Section in Office. 
Notice BoArd. 

Bd/- 

B. Y-11it'-, 
Ch,- .iirnnn 

Rly.- Roott. Bovdd, Guwnhnti. 

0 0 * 



BEFOE'Elle- CENMAL ADIM111ISTRATIM T.-UMT-ITAL 

ot 

GUAAHATI BENCH O  

~  
"A 
A 

IN  Tfi.!-:. IQTTs-idt'  02 :- 

O.A. No. 144 of 1996 

~~i 86N. Goownm 	... Lpplicont. 

VS0 

Union of India & Ors. ... Respondents. 

AND 

IN  THE MATTER  OF :- 

Additional written stntemonts on 

behalf of the respondents. 

0 

The respondents bog to st- ote as follows 

161 
Thrit tlic nnswcri I 	 % rospondonta 1Y)vc already filed 

thcir­written stntononts in the aforesnid O.A. However, 

oftev filing of the written statora-ents, t1ic -,1pplic,,.)nt Prayed 

for cortnin nmondriont to the Original APplior)tion w!iic!i tir.1s 

since boon n1lowou, Tilei, c-a t1jo  .1pp licnnt lins filed 

consoli(I-ited O.A. Instc;.)d of repeating tlic contentions 

r")i8cd in the or 	-'r  .Irlic. written 2totemonts, the 2-espondorits 

crnvc l0avC of this Hon'ble Tribum, -)l to rof or ind rely upoh 

-'-110 	sal-10 	at u t110  tine Of 110,0ring of VIC instont O.A. However, 

Con - ,~,d. .. . 2 
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2 

since the amendment lios been allowed wliich lins now boon 

incorporated in t1io consolid,,.)tcd Petition s  tlic rospon (lent S's.f 

beg to file tUs additional written stntenont dealing with 

tho or-ionded portion. 

2. 	Vint the respondents linvo gone through the 

,mondod portion of the O.A. and have understood the contents 

thereof. Save and except t!io stntomonts whicil orc specifically 

admitted %licreinbolow, otlior istatonents mide by the npplicrint 

are Categorically denied. F -Lixther, the stntomants which are 

not borne on records are also denied. 

30 	 That in Vic cOrlior written statement, it Ii,-js 

already been stated that the selection in qLcstion pm-suent 

to which the -)P,()1ic ,1nt lins st ,,.)kod his cLqiLli lor appointment 

li,, .)s -already boon cancelled in view of tile voriol irr gLLj j  c  

ritics and malpmetices in t1lo selection. The ixrcgLjnri tics 

fozaid in t1le selection of JUnior StOnogroPher in scn1c 

HS. 1 20072040/- against Employnent Notice !\T(-,. 1/95 dt,  26.4-95 

conducted by the E),- 	 Bol 	L -1 a .iijwny Recr-LLitment 	rd 9  G-  iw, Ii, t i 9  jq Ili c 11 

has nccessinted concollntion-of the entire selection n2.v 

ns follows :- 

(a ) 	In t1lo advortisenont of Jr. StenogrOLPhor, roquir ed 

qu,alificajion was ruentioned only as jZq T 	 ~ tric-L13,1te wit!,O-Llt 

indicntin6 anything about tlic qu- .1 1i fj c.,  ,ition  of diploma in 

Contd.....3 
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3 ho rth.- .ind and tyPe-writing. The ndvertisonent also did no 
too 

stigulr 	 10  C'U t Ite production of diplor-.I,,) certificotc. As a 1. . 

many of the candidntes did not subrat tlic snmc n1t'nougli 

ey x4cre a palificd botli in shorthand. and type-writing ,)rid 

lind diplovin certificate. Hol-jovor, the Rr )ilwqy -:i -Li 	r Rem-  tmnt 

Board, Wwnlinti q  rejected the condidrittuc of nnny eligible 

c,, 	 mn vididritos on the gourid of non-subr-Assion of diplor. 

certificate s, Viereby deserving eligible onndidntos we're 

deprived of consideration,  for selection. 

(b) 	 Somple test cliecks rcvo,,.)lcd r-dstnkod in totalling 

in tlic,  written poper -and in conputrition of r..iirks. w1iieli 11,1S 

resulted in -enpanelment, of condidatez securing less marko 

and exclusion of c-ondidotes semixing more zxkr= mark.-,, 

(0) 	 In the rcc'l'cdtmclnt Process, it has been found 

thfit all the t- 111- 00 stages of testing g  the knowledge and quality 

of the candidates liave been handled by a single individuol 

(Member !~ecretnry, Rnilway Rcciidtnent 'Roard)  instead of 

getting tlic works done Jpy different qvilified persons Os 

under 

Setting of VOstion PaPor for written test. 

Selection of dictation 

~iii) PreParation of final morkslicet inclu(Ung nr) --rhs 

T for vivo-voce test only done by -PvTS/RRB Umelf 

without nt-ky signature fr~)n otlier two menbors, 

This 1i;-.)Lz rniscd doubts of m4Apractice by 

Contd.....4 
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(d) 	As per Boardo cycLont insta-action 15% of no2?' h,~,, CC 

urittcn test Ond viva-vocc together is required to be fixed 

for viv,'I-',IocC* But in Vic Embjcct selection, K1Bj-G-Ljw,,jjjotj ; 

h,- ~ j d rido-~)tcd 15% of the am, tot0l of 0, 2, k,,  foil writton test 

(200 mirks) shorthrind test (300 ia-irks) ns well -)s  viv,-.1--voc(.) 

Morks, (90 mnrks). Vic m,- .)rk.,- o ~ sliortli.- _ jn(I t est (300) woo there- 

fore imc6ulnrly included in conputing the morks for viv. ,  .1-v o cc 

test. Tnic lins illowod t1jo selection nutliority undue f lexi- 

bility in t2io finol 1110co  tion o f nn rIcs  o f , n C ,. 	di 	t m 	do c 	L t1lo , IgI, 

lie night h,- .jvc sociured loss norks in written test. 

(C) 	 In n nurabor of cnscs it hos been noted tti,,.)t ma- Ics 

once ollotted in the shortIvind troris-cription shocts hove been 

Ovcr-Writtbn/dcfnc0d ond now nnrk,- ollotted, ostensibly to 

fnvoux the c ,,:mdid,-itcs of cv.- 1,.)to.TL; c1loice. 

(f 	 b,,, cn note(! in sor-le c., 	 -Lig, ,jac s 0  tjj,, . I t ti lo  the 

z110 i'thol"d dictntion scripts do not cont,, .)in ccr -u.qin r-iitcrinls of 

dictrited p,, I 	 )o8,,jgc1j the tNrPc t-rnn6cription slicctL; contoin Vic 

u 
MO -UL Crinl of the dictrited possoge nnd in n bot -ber wny. This 

in (licOtO2  OdoPtiOn Of F'01 .11 -pal ctice in conducting tlic- sliortil.-Ind 

test. 

(g) 	On - Visual cliecking, it lino be(-,n noted t1int in 

ccrtnin -)n-,WC2' zca7ipts (tronscription shect) cont-nining poor 

perf6rnrince . liig 	 S linve bcon ollottod in oormpnri on to 

t1int contnining better perfom-nnco. 

Contd.....5 

==T,  — 
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The above i Toguln.ritics in:kx t' c selection qrc offi-f 

illustrative -ind not cxlia -as'tive. In nny cosc, witli tile 

above i2-.-ro6-aloritics detected in tlic selection, the rospondants 

wel.-O left With no otlier of) ,biort than to onnooll tile entire 

sclOcti0fl. - BY doing so, no irregulority' has been com-u-tted 

by the respondents - r.-ithor the r.,nmo.has been done in tile 

larger public interest w1lioll lins n1so brought confidence 

or aong tile public *  Tile ir eguIr ities were detected -wpon 

'I n 0 -nqLdi?y conductod b the Vigil,,  Y 	 Ince Doptt. of tile R'lill"I".1yS 

vid in consideration of sucli cn cpir .y, the selection in 

question lins been c.incolled nnd the n 	 -L pplicrint sho Ad not 

mnk-c nny grievnnce ngninst tile snno, 

Tlint with rCgnjd to tile stritoments nadc in pnrn-

gImPLIi 6.1 1; of the O.A., tile Tospondents reitc.r,,ite nnd 

the stfitenonts i-inde 1102'e-in-obove. 

TIv.)t under the f.- .lots .Irld ciT O'U "tS tO rice s stated nbovo, 

none of tile &Vovtnd urged by the Ipplic',,-Int togords gronting 

tile reliefs Proyed for 03'esustninoble ond ne cord ijagly p  tile 

a9plicnat is not on"Gitled to any relief - ~ 18 flins been claimcd. 

6. 	Tliqt in vicjq of the,  fncts ond circumstrinces stoted 

,-) Wv()i tile O.A. is liqblc) to be disr.assed witil c ost, 

OD 

Contd.....6 
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V  E  RIT  IPI  C A  T 1  0  N. 

riged qbout 
f 72~ 

yona7s t  by occ -apation Rqilw,,iy Sorvice s, woj-h:irlg qs 

-DcPuty C1iic.L Porsonnol Officer of tile N'.y. Ruoiji-joy 

do hca-cby solemnly riffiTra ,.Ind st,'.1te 

t1v)t the zt.otcraonts nado in pr1ra6roplis 1 --ind 2 nro 

trute to my knowledge, tilose nnde in  paragrnphs 3 to 5 

n ,.) t . L .0 	 I  . 	 - nrc tr 0 to ray info --a-intion being 	Uers of record-- 

of tile 0,,.)so which I believe to be t2me rind t!io rests 

-ire ny hizable subru8zion before this Hon'ble 

Tribunal. 

DIQUTY CHI 	MITEL OFFICER 
, 1,  TIT i Thp  110 RTH D- " A S T ITO ~ TI MZ R AI L 14A Y 

MALIGAO1%T :: GWAHATI 
FOR &- ON BMALF.071  
UNION OF INDIA 	 moll 

IL P. my.*-  Guiv, a%,%" 

0 
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IN THE. 'ERTR- 	 TRIBtTNAL - 

GUWAHATI  BENCH 

In the matte r of 

O.A.No.IjL-~6 
Shri Satyt-narp.yan Goswami i.;Appli c -nt 
-Vs- 
Union of India &- Ors. ...Respondents. 

-AND- 

'
In the m,1tter of 

Rejoinder of the'applic + Cgai rls+ n. 

the written strtement and Add!,. 

w]ritten statement f iled by the 

respondents. 

That tim copies of written statement as well 

as Addl.written statement filed by the respondents have 

CAItl 

	

	been served upon me through my counsel - 	 and going through 

the contents of both ~ I have un-derstoo.0 them -'thoroughly. 

I . 'consider it necessary to file 'a rejoinder !~nd ans such 

LA~ 	
s-,, me is filed as follows 

That in Para 5 of the written statement it is 

s to~t e d that 	As a number of c ~xplaints h av' * e been 

received alleging adoption' of fnalproic -tice in the above 

recruitment and some are under investigatio- n, it 
. 
is reques-

ted that no ;-Lppointment letter for the post of Junior 

Stenogra,pher(English) should be' issued till clearance 

given by.vigilnnce. 11  The respondents held up the .Ippoint-

,ment because number of complaints h-7 ~ve been received 

re6arding..... 
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regbyding ctdoption.of ma!lpractice r-nd entire 1-matter 

was investigated by vigilance_, whereas acting upon the 

vigil,p-nce report the railway board cancelled the 

rec. ruitment ponel on various irreguicirities an d, not a 

single word of mi.j,1pr,-),ctice wt1s 8poken -in the cancell~tion 

order. 

That the ground shown in the addl.wr:Itten st r.te-

ment in pare, 3(a) *that qualification of diploma.of 

shorthand and type writing was not shown in 11,the adverti-

sement is not correct. 

That in paxa 3(e) , the statement goes thus 

"In a number of cases it has been noted that marks once 

alloted in.'the shorthand-transcription 
. 
sheet'htve been 

overwritten/defaced and'new marks -~Iloted ) obstansibly 

~b f avour the candidate of evaluator Is . choice , .' In this 

statement the,  respondents did not st ~Dte_ that the L, 
. 
3,arks 

given in the applicant's book . wr-s changed or over-written. 

In this coimection, it is'to be st- ated that in response 

notice i.e. Annexure-III F to the advertisement 	 _Ls imr-ny 

as 2120 can didate s r-,pplie,d and 1520 appeared in the 

written test 7  out of which 172 were tested in speed test 

,and subsequently 47 were sent for .  viv*OL-voce test and 

finally empaxielled candidates were sent for j3j~pointment,* 

That it is very natural as stjj.ted in parr, 3(e) 

that in a number of dases it has been noted thr,.t,marks 

once olloted in the shorthand transcription sheet have 

been over-writ.ten/def,?,ced and new mv Irks &1lote d, obstan-

sibly to favour the candidate of evaluator's choice. In 

otherwords... 

J M 7~ AA i' 
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otherwords in the answer scripts of 125 cz-~ndidjtes 

who . were decl,-,_red unsuccessful this over-writing I-ct 

might h i-ve been done cnd it never h ~ , ,ppened in the c,,.nse 

of the applicant. 

That in reply to the statement made in pza ~ rj 

3(f), the applic:1, nt beg to stj- ~te that dictition taken 

by one stenographer does not tally with thii-jt of oxiother. 

IDt is hum,--,nJ-y impossible to re,,--.d and to type out r, 

shorth,---nd script of one stenogro 	 V pher by nnother. The 

.%Ppl ici-vit appeared in the speed test not to obt- n a 

diploma'on stenography ~ but to ty U 	, pe out correctly the 

dictation p ~i 	 at 	, .1 -, ~I U .,ssL,,ge .,,--,nd as such the alleg ,:i ion of m,,, -or! ctice 

does not exists c,,t c-, 11. 

Th,,.-,t in view of the facts stated above, the 

mtritten-st.-Aement cs well ;--s the Addl.written stz_)tement 

filed by the respondents have totally failed to minke out 

the catse of , mzlipr,7~ctice and rs such both the documents 

are not ten,,~ble under the lqvi -- ,nd there is a very little 

help to this hon'ble Tribunal for arriving ,,-t a correct 

decisl ion r.nd as such both the documents ~re without -any 

merit. 

8.4 	
1 . Th ,At the written stz ~jtement and the Adal. 

Written st,~~tement speak of crudest form of arbitr,triness 

~).ffected by bic,s -,nd /or actu ,-.ted by malafides. 

. 1, 
	

9. 	 That the present rejoinder is filed bonafide 

and in the interest of justice. 

Ve r if i c, , -,'u i  on ....... 

FN 



Shri. Satynn cn-ra-yrzia Goswami son of 

Goswami, aged 24 years , by coste Shri Nityv~nFaid& 

-).h,--,tl Rly Brahmin by religion ' Hindi ~ residefit of Gum 

and ve rify Golony, Guwahati do.hereby solemnly affirm 

'ents made it Paragraph I of this rejoinder thi),t the cory'. 

are true to my knowledge @,nd tho s e mj-)de in pc..Xa-gr ~
l h 4 ap 

0 	4 _-p 	 tv— n-r-ri-a of the -Y are derived r,om 	VI 1"p, v 

Rly. Re c ruitment -Board I  Guwrahati and, rest are humble 

submissions before this Il'on'ble TribunLl, 

AND -I sign this Veri-fication on-this 	d eq 

~ of April,199? alt Guwahatio 
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IN THE CENTRAL ADIAINISTRATIVE TRIBUNAL 

GUdAWATI BENGH *  

IN THE MATTER  OF 

O.A. No. 144/96 

Shri S.N. Goswami 	Applicant, 

VS9 

Union Of India & Ora,*.. Respondents. 

AND 

I-N  - THE W-M OF  - - 

Reply to the rejoinder filed by 

tile npplicant. 

The answering' -respondents beg to at,-Ite as follows 

1# 	That .  the inswering respondents linvo gone 

through tile copy of the rejoinder filed by the nPplivint 

.1 nd have understood the contents thereof. Save and except 

the stntements which Ire specifically admitted here-in- 

below, 0 ther statements made in the rejoinder are citego-

rically denied, Further.' the statements which are not borne 

on records are also denied. 

2. 	That with regnrd to tile statements made in 

P 3TlgrnPh 1 Of the rejoinder, the a,nswering respondents 

do not admit anything contrary to the relevnr nt records o  

Contd*,,,,Z 
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atntonenta nndo in Th"I, t x4th r'0911rd to th 

Pnw-agrn.ph 2-of the rojoindo . T the 'Insw-01-ring rospondente 
I 
Uog to st-ate tunt the reem-Mpnt pnnol Ii, mb boon emaco- -lied 

oi a 0 U V, 	 I.;j ties nap 	o t i n tho Ow of  tjjO  V., 

bpo3ot*  T'110 J711 	ui'~ 	 c.itniningr to' the 00  r  
oin 	 -'reg 	P 

Scloction m: rid pu liention br Vito, P'Inol., ft-'WO fdron 4-y been, 

hidilid'.160-d in the nddMoncll written Stn, 

d 	 nst- 	 Im 00tv nid's '  gation ~ 14 a, arric I out on.thc'b, Is 0 f VIC 

az of sojeotion Includias in tho entire Prow 

m"11prac#000 al so 

'Itemonts ando In 46 	T W-1 t IA VI Togn-rd to the st, 

A 	n 	ntbntions. 
1 pn-rnerliph 30 of' VIO reJoindcrt A 1 10' (1,  A 9 t110  00  

ande tiler,  ei, ,,,n4,,- UIO 10110-ring respondents bag to staic Vint 

ih the advorti-semont t  submiazion of diploun acruticonto 

b 'With 'ap"Aia-ruon foxn 144.1.1s not, nqntion o d 'ris in consc4 til A 

qacnoo o t 14,4611 W-46.V digible C'mndidato,,e,di:d not subnit 

tion forraj tilei T cortificintoo n1ong with ~Ijlc oWlio-n 

I? 	cd in 'the wItten stitonent# thoir suoh ,  0.1dy Stit 

APPIjer.-Alon-  wero rejoctod on the ground wt non-submisoion 

o f 	 cortifiente vhich noodloac, to sny,' privod 

miny oligiblomandidotos ottionmise a ligilble for a onUdc.- 

wation* ~ .1 n vio- idw-rusemunt.0  t 110 quilifientions atipulated 

wns n a under 

Stanogr1apher' (Engliah) 

Qualifivition 	Mntricull'11to*. 

I 



.M 3 — 

4eed 80 works per minute and 40 words 

 

 

per minute in Shorthand and Type-

uriting respectively. 

Knowledge of Hindi Steno&Taphy is 

an nddition-al qualifiontion and uill 

be given preference. 

Ago 	s 18 to 30 years * ", 

From'the above, it is cleir that a lthough t1le 

qualification 'MatricIdOtO' Wns specifically mentioned. 

with required speed in Sho3'.thnnd n. nt Type-writing t  tile 

advertisement did not mention anything about the submission 

of diploma certificate in respect of shorthnn'd and Type 

writing, Thu.,, 9  going ,  by the advertisement although it 

was not specified to produce the diploma certificates but 

on scrutiny of application forms same was made obligatory 

as a oonsequence of q.1ich the Railway Rdendtment Board 

rejected many 39plicationo on theground of non-submission 

of diploma certificates in support of (V3 ,"lifications in 

Shorthand and Type-writing. Needless to say, titts has 

resulted serious mis-carTinge of justice and tins caused 

Prejudice to many eligLble crandidntes who were otherwise 

eligible under the terms of the ndvertisement, This hns 

vitiated the entire selection process, -  

5* 	That with regard to the St,ItOmonts made in 

pnragra~h 4 and 5 of the rejoinder, the answering res. 

pondents beg to state that in a nLWber of cases, marks once 
allotted were changed q  over-written/defaced and new marks were 

Gontd,,,,.4 
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allotted by the ovn1untor. Thit; iL one of the grounds 

for which entire 80100tion w as hold to be vitintod ind 

no0ordia6ly t  the entire acloction.-ne onnoollod, As rognrds 

at-itemente rca.irdin,& nuabor of onndidntoo applied -for the 

Post aPPOnTed in the written toot * , zPaod toot toind viva 

, OCO toot# tile nni.woring ros, ~,ondcnta beg to state when 

irrogulriritics wore detected through-out the process of 

selection mongst the Onid Onndiantoo t  me n Policy dooiBion, 

the entire selection 1141c onnoollod, Amidst the J~-rcgAa_ 

ritiOs wore dotoctod #  such cancollntion of selection wja 

the boot course oportat Am which noodloso to -my l, 1r)a brow,11 

confidence to tile public in g-onevil, M02"O pnrtioulnrly, 

,AI, OU6,iblo onndidntca who aitiler npponrod in tho sclao-

liOn 01 ~ c JUd nut aPPOOr in VIC b0laction boenuse of non- 

LULOLLUU11 OZ diploal oOXtjZjOjtoL ~ . In such a selection 

villurcia such irrogularitics 08 Pointed out in the nuditioml 

WAtLon LAntomilt Ouse to li.6;ht q  it is irmtorinl no to 

whether there wns nay over-writin6 and/or nddition Af now 

aarki, in W P.,irtioultir inewor script. The selection 

!)Iloccss anmiot bo imiividunliLvd mnd will hrive to be tlkcn 

,Is -.1 whole. Anon4r the nk~ lienntz mho finvo nppronchad this 

flon'ble 2ribumil by-  filinG vnriouc O*As g  it hnc boon found 

th,"t -UlOrc iC,  over-writing to the mrk.,., n1rcridy 111otted 
by tile evniii-Itor. In LOMO c ,180se totnlling, miCtnkos wore 

n1so detected *  Mention nny be m.do of '811ri Py~.. I)nG 

(,,)V,jjicnnt in O.A, 146/96),p  Snt. Knml.-i Dolm Onpplicrint 

Gonw. . oe 5 

,It 
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Oo in 	110o 145 	S-ri Mr, i t u-nj,) y 	lios I /9 Q 	 (A-  OP I 10 nat in O~A..' 

5Q/9 6) W'tri Rug-vik.-  Ohnkr-,mboxlt~ (npPlic'.1.0 in O.A 	/96) 

slvwat knbitin X-r. YC n kO Is,  i (-APPIiO,'Int I  ft O*P- ,% 	11,51 A 	MITI 

.2 p bi t-  r a Iril. Lnkotil 	hna ;been sho un to lialve obtnined 124 

0,111 ka in th, 	 ns n Writton O=ra n'tion, 	-&i~ nst notuil zwnr% 

ZO 
4,61his Voo'bacatwo of mstmkc in totqall ngo 	If th 0 

Of '&'~Atcn OXIMMIti0ft I a 00IIr, 0c'UY,-' -  on,10144titod (116 

anrkaJ in. 	-I't. 	Clio ep 110 got Uttil no r ka 	f- 	3,in 	d of 

	

0 	ston 

361' ind,  w.iuld not linvo been ~~ovWnneliod, n a -in tilelt o,,  

OfM V 111 &J. A ChnImaborty (4,011 11 	 41 	hno obtiuriod 810556) 

to tal of 560' mr.Irkz wo-ald lv.wo boon amp-,  -mol ad,,# Whon isuoh 
4. niotrtk6a, 	boon Oc~ to a t c d i a n nurabor of 	soa ~inclu-ding 

ovbr-writiag in tht tot.-II aw-Irka# aoitlod with m~ ny other 

r T 0  64  OMVI '-ri t i 0a, ns, 11.'ndiomtod in tile nd4i 	onril uritten 

St"Itemente. j  thore Ims 	Option '110ft f6r tile colvatont 

nu thority fhan to *nncal the entim Saloctionj 'The .I p1lionnts p 
.0-A-Mot individunlized thipir C, 	nt t1lo oobt 'Of tho I-orger 

lint tho "Inswold n 	rooponaents on -togorionily 

deny t 110 cOntofftione m~ndo' in parngm, ph 6 o:t tile- r. ejoinde r, 
app 1. 1-i anat 	11,13 to t'n 11 	vato ,  mA mndd 	o 	 ciVrctad 

tho avemonto Mdo,  in 	3(f) of tho -nddi tion.'ILI 

V21- tton at"It 	t 1' nL 	o c t thj OT,10A ts 	a 	A Corr 	d -atnted pn;8s,-,jgOS  

tva6n in A i o -0 and vinn 	d o4o 6 	til 	ot be re n 	gathox, ,by' n Short 
. 
Ivind 

% 
Contd*'~ ,,.6 



T-  I V'It Atil rokvird to VIC Stntemants MmIc in ,  

P  mrngrmpha 7.~ -8 ~and 9 of 'the T, 	11 	# 1110 ,  nrlemarina , 

roppon.dahts O-PtOgorionlly deq-tho contentions rmizcd View--  

	

.~q  n ~d tjjO I  p p'l 1 0,1 	is' put t 0 tile Strietant pro'O:f 	~Oolf thal 
It is 	 domiod Vint the-vVitton stntemonts fillod 
by t ho apapondants apet, ks- of 0 rudOat f Orm of arbitrnri,- 

neas Offacted by blwabd nnd/or notunted ,  by S-1 VI f i 4-0 

vve 0.0100tion in quebtil on hob ba lawc-anco Iled: With 0 viclo 

to balag VArneas nnt-t tr,~,qjzpjr~ cjncy  in  t[JOL mothod of 

'not aj,- ,  t. 	tte.  SclOc-L0,4#  Tho n~pljcnat Ohn n nj  r  0  f courao  
for balng 	ointe. OPP 	d to U10,  r~lilwny 001tvice* ArAdat the 

1- -VTOgUl Zl* tiOp detected in Vic onti.va pr~ocet, 0 

tiler-q 'i 4~ ~no Op ta,  on left f6r tile 00 	--ht nuviority, to 
Wince! tlio ontire selact.—ion -  which lian Jr,  ou. dl t con, fidence 

7-MOA9 Vie gaaftcil publjj~ l ­ MOVO Porti-pulowl. 	-on 0 	 y,$ 6TA got 
tile 04giuo ~Onndidntoa# 

Thn t i q VLOW of tho.  P'leta nnd Lvo mr atmancas 

On tod nbova thle ,  Onnooll-rition. of the sc).00tjon ir, t 
nvkd P.,  r o p Or; n r-i d t 1 ,  1 c Hun"bic WribUIVI wo-,old bo rcluctlnt 

-A 	a by the,  to, interforo wit'll the srino'nad the 0--* fild. 
npplia nnt i a- -1 in bl,  Q t o bo. diamis6ed A th cout 




